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THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR} : Now. we
take up the Punjab Appropriation (No. 2}
Bifl, 1990.

THE PUNJAB APPROPRIATION
NO. 2 BILL, 1990

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE) @ Sir, 1 beg to
m.ve ;

“That the Bill 10 authorise payment
ond appropriation of certain sums fiom
and out of the Consolidated Fund of
the State of Punjab for the services of
the financial year 1990-91. as passed by
the Lok Sabha, be taken into considera-
tion.”

Sir, 1 will not speak at this stage. After
listening to the views of various Members.
in the reply 1 will say something.

The question was proposed.

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR) : Mr. Kamal
Morarka. You begin. Let us be as brief
as possible.

SHRI KAMAL MORARKA (Rajasthan):
Mr. Vice-Chairman, Sir, we are taking up |
the Appropriation Bill on Punjab but as:
is customary in the House, we discuss the:
Punjab problem.

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR) : We need
not be always customary.

SHRI KAMAL MORARKA : ... . which
is vexing the couatry for a long time.
And the very falt that the Appropriation
Bill for Punjab is to be discussed in Parlia-’
ment means it is in a special status. Punjab
is under the Central rule and this problzm
has been on for so many years. I do not
want to waste the time of the House by
going into the background of the problem.
how the previous Government tried to tackle
it or aggravated it, how we in the Opposi-
tion gave various suggestions on how
Punjab. problems should be viewed and
tackled. I will straightway come, in my
opinion, to what the present situation is
and what needs to be done. Though
strictly it comes within the purview of the
Home Minister, I will reguest the Govern-
ment to look at the Punjab probiem in’
totality.
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First and foremost, it needs reiteration—
because the matter is sensitive; it is
psychological—that our party stands for a
political solution to political problems. We
Jo not stand for an administrative solution
10 political problems. It is neither desir-
uble nor feasible. Any time if you had
iried in any part of the country to solve
the political turmoil by using administrative
powers. you could have succeeded for a
short time. but the problem resurfaces with
a greater gravity. 1 do not want to com-
plicate the situation by saying how the
tmen Government tried to solve the poli-
tical problem of Kashmir by misusing its
administrative powers and what the 1esults
we are seeing in, Kashmir today arc but
the fact remains nevertheless that the poli-
tical problems have to be tackled polifi-
cally and unless we all learn to do that,
we will not be able to reach a solution to
the problem.

Terrorism is by itself a menace not only
in India but all over the world and what-
ever action is to be taken to tackle terro-
rism, there is ne quarrel about it. But
we must not make a mistake of thinking
that every terrorist belongs to a political
party, say, in Punjab the Akali Patty or
that every_Akali is supporting the tersorists.
This kind of a formulation is very unfor-
tunate. If you go to Bombay; if you go
to South, you will find that people are not
much aware of the problem: In the last
ten years a general atmosphere as if it is

- a Hindu-Sikh problem in Punjab has been

created in the coumtry. Now this totally
needs to be removed. We who have the

‘good fortune of representing our people

in this august House and who mowe in an
educated section of society, must understand
that in the counatry people of various reli-
giwns are living today and that in Pusjab
there is no religiows problem. The prob:
fein is created By certain vested irnterests
and, I am afraid, the problem gets aggra- -
vated because of wrong actions or inaction
of political parties, whether they are
in the Government or outside.

Sir, there are two or three things in
Punjab which are pending and whea
we were in Oppisition, we had always
been insisting that till action was taken on
people who perpetrated the riois in Delhi,
no sofution was possilile. According to
Government official records, 3,000 Sikhs
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were killed and unofficially the estimates
are much more. Nowhere in history
have we a case where there is a genocide
of this order and not a single person is
hanged. WNow what kind
are you sending throungh? We are quoting
Jalianwalla Bagh every now and then.

The total number of people who died
there was 150 and it
empire. What has happened now? We
have become ‘insensitive when we see that
thousands of our brethren are being killed
and it comes as a Special Mention! Sir
I say with all the emphasis at my com-
mand that till the perpetrators of Delhi
riots are brought to beok, we will never
gain the understanding and sympathy of
the Sikhs community and we do not de-
serve it. That is the first issue and T plead
with the Government--1 do not know what
is holding up the further action when we
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tarmy. This was part of the Rajiv Gandhi-
Longowal Accord. Five years have pas-
sed bu nohing has been done so far. If
. we are not able to do something for them,
t again the question comes whether the Cen-
tral Government or the Punjab Govern-
ment of the day is at all serious about sol-
ving the problem and healing the past
wounds, But, in my opinion, the starting
point is to first fulfil the promises that we
ihave made and these are too very or-
dinary things, These need not have been
even promised. After all, the State does
not neced a promise that if a crime is
committed. the criminal will be arrested
and punished. That is not a guestion of
| your promise. That is part of the law of
the land. Here we have 3.000 people
killed. It is an issue which is engaging
the attenion of the whole nation. And
due to reasons which wil remain obscure
| to me , we find that the action is dismally

have commissions, commitiees and affi-; slow and the general pall of suspicion is
davits—let us end this matter on a war-l strengthened in the minds of a particular
footing, let us take action on the perpet-‘; community that they are not getting a
rators of Delhi riots without fear or favour | fair deal. 1 think we all owe il to the
because that will be our first attempt to | nation, not only to the Sixth community
prove our bona fides and I repeat, I Sxayi or the Punjab State but the natiom, that
this with all sense of responsibility that this matter should be settled without delay.
any Government of the day will have (o'
prove their bona fides when they are dealing |  Secondly, T point oat with a bit of an-
with a community as a whole. We do ' gyish that even after this Government has
not like certain phrases. There are 2 10t come into power the situation in Punjab
of arguments and  counter-arguments. | of course. continues to be serious. Therc
Somebody used the word ‘Sikh Quam’ and . has been a change of Governor. But the
there is a big objection, somebody said | Jocal Junjab Government unfortunately
‘sub-nationalism’ and there is a big objec- does not see certain hard ground realities
tion. T do not want to go into polemics,. and one of the hard ground realities fis that
but the faet remains that India is a cOUntry ' the Director General of Police, who was
of diverse religions, diverse ethnic groups, responsible for what one may most charita-
diverse linguistic groups and this fact cannot ply call strict police action—objectively
be igﬂored and Only a Government or a ‘much worse adiccﬁves can be used against
political party which ignores this reality this gentleman—unless you change him,
will face these problems and  will: what sort of a dialogue can you begin even
never be able to  solve them. To ! wijth our misguided brethren ? T don't under-
paint Tndia with one brush, to pretend 'stand. You can have a Governor; you may
that all Indians are the same, to pretend ' g5 on changing the political matters, As
that equality is already there is to close¢ the individual citizen's level it js the police
oar eyes to the real problem. So we must who is dealing with him and if we at any
understand that every region has its pecu-‘} time want to start & Poli‘cal dialogue or
liar problems, Punjab has its own peculiar | , political process, T am sorry, if we keep
problems and they have to be tackled in ' the same person in our front—naturally
its own unique way. The perpetrators of (here is a continuity in his own actions--
riots, Dethi riots, to be brought to book is merely because political bosses have chang-
the first priority. " ed, T am afraid, we are not going to create
The second priority is rehabilitation of | the right climate of confidence in the

some of the Sikh brethren who left the vouth to come forward and have discus-
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sions. Of course. the Governor may have sider at an all-party meeting when elections
his own reasons. I dom’t want to discuss ‘ “should be held. In my opinion, the sooner
the conduct of thc Governor. The Punjob  the better. Be that as it may, I do not
Government. I um afraid, is making a want to go into the electoral controversy.
great slip in not changing the police setup One must understand again the ground
in the State, If a political dialogue with . reality that today any semblance of leader-
the extremists is called for, if we want a,ship in Punjab has to be built around
climate of confidence to be creved nut: Simranjit Singh Mann. Again we are trying
only we should call the youth ard discuss; to play the same politics and thing that
with them. we should also have discussion«:% having a dialogue with Shri Simranjit Singh
with even some of the Akali leadership.!Mann is not called for in the national int-
But then it will not happen till first a..ost.. Whether we like it or mot, political
deteirent of this type is removed. 1f you , personalities emerge and they do not emerge
want to keep the same officer and the same ' becuuse of our charity or because of our
kind of police atmosphere in the Siate, benevolence and they do not exist there be-
then vou must give up the idea of a poli- | cuuse of our patronage. Take the case of

tical dialogue. And I don't think it is the |

policy of our perty to obviate the political
process.

Coming to the Punjab politics. we in the |
Yanata Dal and the National front thC
very little at stake petitically to be accus-
ed of having an axe to grind because in

Mr. Sheikh Abdullah in Kashmir or Mr.
l.oldenga in Mizoram or Mr. Phizo in
Nagaland. At various times, in all these
places, there was a lot of tension in many
fof them did things which were not accept-
.ble and which were not within the Consti-
‘ution of India. All that is different. But all
these personalities did receive the unstinted

Punjab we do not exist in a big way. But | quppsrt of their own people and that part

the Congress Party is there. The Akatis!

we cannot ignore. If we ignore that, we

are there. various factions of them. One would ignoring the reality. Now, whatever

thing I want to make very clear

to divide or derive a political advantage from'
divisions of u political party may be a nor-;
mally accepted political process. But in
certain places it must end. And Punjab 1sX
one place where I think it is the duty of all
of us to sce that a viable leadership, a vi-
able, acceptable leadership emerges. Unless
you have a political leadership which has
the support of the local people, it cannot
deliver. I have to mention that great hopes
were built around Mr. Simranjit Singh
Mann, Akali Dal (Mann Group), after the
Lok Sabha election. There was talk of the
clections that they were not fair. This is
hogwash, because, if the elections were not
fair, five Congressmen could not have won, |
the Janata Dal candidates could not have:
won. So anywhere the losing party will:
always say that the elections are not fair.
The elections in Punjab were as fair as inj
any other part of the country. Now, under’
that garb there is a movement that the As-
sembly elections should not be held !
because the election will be held under thef
Shadow of terrorism and there will not be.
a fair election. No. I don’t subscribe to’
that, I wapt the Government to take a’
decision. Tt is for the Government to con-

This]information we have from Punjab would
business of dividing and ruling or tryimg ! only indicate that to feel that Mr. Simranjit
; Singh Mann is marginalised or to star dia-

i logues with the other Akali units which do
not have the support of the people would
only be a foolhardy process. Of course,
it is not our duty to build up Mann’s poli-
tical party and it is entirely his job. But
we in our own subtle way, at the political
level. even at the administrative level, must
see that Punjab has a political party which
is able to get the confidence of its people
and rule the State because the only system
that we know in our democratic structure
15 a popularly elected Government, a Legis-
lative Assembly, a popular Government
and only that can deliver the goods. I do
not see any other option.

Therefore, Akali unity willy-nilly has
become an absolute imperative as far as
the political solution of Punjab is con-
cerned. 1 know that technically, theore-
tically, one can argue, “Well. who are
you to talk about Akali unity? It is their
problem™. But, as I told you, there are
circumnstances, there are places, there are
places in history, where imdividuals can
play a very important role. But, ip the
long term, history adjusts everybody. And
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I people. But we must talk to them. we

once the Punjab problem is solved and: "must surely talk to them and we cannot
Punjab is back on the democratic | 5V that because they have made prepos-
road there can be again a change of Gov-| '€ous demands they have become irre-
ernment in the normal way. But, today,“le"am and we will not talk to them.
unless we can help in installing a popularly ' irelzvant he is not. His demand is not
elected Government in Punjab and unless &cceptable.
we stop this mad killing, I am afraid we, )
will not be able to get any nearer to inte- It this very House—before ending, I
grating the hearts and minds of the Punjabi Would iike to submit one thing—there was
population with the rest of the country, 0 honourable Me.mber, Mr. Annadurai
and that is the imperative now. I do not ©f the DMK, and it is on record of this
know when the Government can hold elec-, House that he demanded the secession of

IShri Kamal Morarka]

tions. When we were in the Opposition,
we claimed always to be wanting the elec-
tions to be held. But, today, I am very
happy to say....

SHRI CHATURANAN MISHRA
(Bihar) : He wants elections under the
supervision of the UN.

SHRI KAMAL MORARKA : What has
the UN to do with it ?

SHRI CHATURANAN MISHRA : That
is all right, But that is what he has said.

SHR1 KAMAL MORARKA : Sir, I am
very thankful to the honourable Member.

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAIJL MASODKAR) : You are
now concluding, Mr. Morarka?

SHRI KAMAL MORARKA . Sir, { am
going to conclude. But Mr. Chaturanan
Mishra has reminded me of one thing and
he has raised a very inmportant point and
1 would like to clarify that before ending.

Sir, when these figures, these persona-
lities, become very popular, very charis-
matic, it is one of the tragedies ot history
that they go beyond control and they
start talking about things which are beyond

the Constitutioh of India, and which are'
We need

beyond the integrity of India.
not listen to them....(Interruptions)....

SHRI SIKANDER BAKHAT (Madhya

Pradesh): What? )

SHRI KAMAL MORARKA : I said we
need not listen to them. They mayv be

talking about things which are beyond the

Constitution of India or the integrity of
India. But we need not listen to these

| passions will end, they will
"'Temporarily, yes; but they will again come
| up. Mr, Mann has made the unfortunate
ldcmand of UN supervision of the elections
or semething like that. There is ne ques-

Tamil Nadu. In those days, the House
tsed to listen to him  and counterargue.
After Mr. Annadurai spoke, twelve speakers
. spoke and explained to him that in the in-
terest of India and even in the interest of
 Tami]l Nadu what he was saying was wrong.
‘\‘And, Sit, today, Tamil Nadu is a part of
‘India just like any other part of India.
i Passions of the moment have to be dealt
with in their own way. By merely pulting
down with an iron hand if you think
not end.

tion of that and he must banish that
ithought. But, merely because he has
lmade a preposerous demand, to jump to
! the conclusion that Mr, Mann has become
irrelevant is only to confound the problem.

| SHRI SIKANDER BAKHT : How do

I'you compare Jinnah and Maulana Azad ?

SHRI KAMAL MORARKA : These are
comparisons in history and they are uvrea-
ting the problem today.

You take the case of Sheikh Abdhuliah.
For 22 vyears he was put in prison and
then again he was made the Chief Minisier
ind -he accepted the Constitution of India.
Take the case of Laldenga, He burnt the
Indian Constitution, but then we made him
. the Chief Minister! If there is a restric-

tion.on.... (Time bell rings)

Sir, I submit, before ending, that time
has come for us to understand that the
problems of a particular place have to be
resolved only by the elected leaders ond
the popular leaders of that place. and it
is our duty to see that those individuals,
instead of getting misguided or looking
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‘outside the frontiers of India, get woven
into the Indian fabric. And this requires a
lot of understanding on both sides, not
tough tulking—may be tough action at a

certain jevel, but understanding and com-:

piasion is what is required. Unless we do
it. the pioblem cannot be resolved.

Thank you.
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has pointed out very lucidly and cleaily

do in three-and-a-half months, things have
where the fault lies.

gone from bad to worse.

Today violence is on the increase and.
National Front Government had not only MOr¢ than that, extortion in the last six
promised that once they came to power.' (© eight months has gone beyond the limit.
they would hold elections in Punjab: Today, not only Hindus but even the well-
5.00 P.M. but. after coming into power, for t0-d¢ Sikhs living in the villages find it
reasons best known to them. they decided to ' difficult to live there and they have moved
ask for six months’ extension so that a con- (O towns. Latest information is that they
genial atmosphere could be created in punjab e nOt safe from extortion even in
before clections were held, You, possibly, Amritsar and other small towns like that.

S, it is very unfortunate that the

would remember that 1 was the one person
who voted against the extension und
mainiained that that congenial atmosphere
would not be created in six months by
withholding elections and. in fact. things
would get from bad to worse. If the
National Front Government is honest they
should admit that it was wrong on their
part to ask for extension, and they should
have held election in February or March or
April. because today the situation is much
worse. It has become worse because, ins-
tead of working out a new solution to the
problem and handling the matter deftly,
they decided to follow the same method
that had been in operation for three years.
So. instead of producing results. it has
brought things from bad to worse.

Mere sympathy is not sufficient. People
in Punjab. and the Sikh community, parti-
culurly, have lost faith in the Delhi durbar.
When the Prime Minister went to Amritsar
and visited Sri Harmandir Saheb, popularly
known as the Golden Temple, people’s
hopes were aroused, but when he went
agzin to Punjab to hold an all-party con-’
ference at Ludhiana, massive police force
was used to ensure his security, and the
effect of his visit to Amritsar started
diminishing. Yet I would say that still
there is feeling amongst the people of
Punjab that the Wational Front is sincere
about its efforts. But, what is happening
in practice is that the police is committing
atrocities and there is no change in the offi-
cials who were there with the old adminis-
tration. In spite of the fact that several
requests have been made—which shows
that the present Delhi durbar is in no way
different from the Delhi durbar of old.
Thzt is the perception of the people in
Punjab. thar is the perception of the people
in the villages there. Therefore, may first
request is. if you are sincere, you should
realize that with what you have tried to

. (Unterruptions) . ..

So. now we have to consider, and face
it boldly, that we have to find another
solution to this problem. What can be the
other solution to this problem ? [ agree
with the hon. Member, Shri Hanspalji,
that trying to revive the old Assembly is
not going to solve the problem.

About the idea of finding a leader who
is acceptable to the Centre and trying to
build him up, the chances are that he
would lose his credibility with his own
people. So. don’t try and find leaders who
are acceptable to you, The people of
Punjab and the Sikh community should
be given a chance to decide which leader
they would like to have.

The situation today, because of violence,
is such that the political parties as such
are no longer relevant. After ten years of
violence, there is no political party which
can really say that it has functional follow-
ing or that it can go freely and talk to
people, hold meetings and that it is not
afraid. The viclence has damaged them
more or less. So, how are we going to set
about finding another course of action?

After a great deal of thinking, I per-
sonally feel that election is the only answer.
All democratic activities have stopped in
Punjab for a number of years, and that has
made the political parties irrelevant. If
you want the political parties to come
back again, even under the present cir-
cumstances you have to set the process of
hoiding elections,

T know, a lot of people say, and I do
not blame them for it, that under presemt
conditions you cannot hold elections
because the people are so frightened that
they will only vote under the fear of the
gun. T am afraid I cannot buy that.
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[Sardar Jagjit Singh Arora] it 7 1 mentioned this six or five months

The Government should take the trou-? ago when it was decided to extend the
ble of carrying out certain pre-conditionsiP’.esidcnt,s Rule. 1 said one thing at that
for holding the elections. What are those ![iMe. Have full faith in the people; stop
pre-conditions? One s that there is mno WOITYIng about who is going 1o be the
doubt in my mind that the people of leader. A leader will emerge from the
Punjab and the villagers of Punjab who people, in whom you must have faith. The
are basically. predominantly  Sikh. srmfsecond thing is that the present police
have faith in this country. They do not machinery must be changed. The junior
want Khalistan, But they are getting fed| officers at various levels, who have been
up. In fact, they are between the devil‘ there for a long time hE_WC worked out
and the deep sea. On one side they are their modus eperandi with criminals and
being robbed and killed by the terrorists, others. Please change them. It is not diffi-
and on the other side they are being|cult. When they go into a new area, they
plundered by the unscrupulous police. I| Will not be able to set these things up so
have come to know that the vigilante! quickly.
groups which were started by the last. The next point is you tell the Punjabis,
Government—it is known that those groups|tell the Sikh community. that all the pro-
existed-—were disbanded by the present| mises that you had made, yvou are going
Government when it came into power.' to fulfil them. One of the main things
They are back again because the Director—f that you have got to tell them is that the
'General of Police wants to have them‘ Punjab farmer will not run short of water.
back, the same Director-General of Police That is his lifeline. Therefore, you have to
who really stands in the way of letting! give him that assurance. Tell them that it
this Government getting closer to the'is the Government's policy to give greater
people. But, instead of having the courage| autonomy to all the States and Punjab will
©of removing him, I find that as the time be given the same treatment as the rest of
goes on, the administration in Punjab has] the States. There would be no invidicus
become so dependent on him and is so:relationship with Punjab as has already
cencerned about what the police may do happened with regard to the rights of a
or may not do—they are doing enough, riparian State. This should be told often
damage as it is—-that they are not ready to ' enough over the radio by speeches of the
touch it or even point a finger at it. If that| Ministers and the Governor.
sitnation remains, I am afraid you will' Next thing I would suggest is to please
not be able to hold elections because it is,{ try and re-establish the civil Government
not in the interest of the unscrupulous jp punjab, which does not exist there at
police and these vigilante groups which'he moment, The police, people are fri-
have made their fortunes out of the misery  ghiened of it and they hate it and this
of the people, that there should be elec-, always arouses passions and the spirit of
tions. ¥t is not in the interest of the CX"‘ revenge. Therefore’ Strengthen the civil
tremists who are being helped by Pakistan agministration. Let the civil administration
that you should hold elections, because' look at the doings of the unscrupulous
the extremists very well-known that in an police, where they have gonme wrong and
election people will not vote for them,'phave the courage to punish those people
Pakistan does not want elections to be' who go beyond the pail of law. There are
held, because they know that if election is many cases that have occurred and have
held, the present course of violence, ins-; been brought to the notice of the adminis-
tead of increasing, will start decreasing‘ tration, but mno action has been taken
slowly, not straightway. I would like 10, sp9inst the guilty. 1 was pleased to learn
stress this word ‘slowly’, may be very ipat vou have decided to have a small
slowly. Therefore, isn’t it amazing that!grganisation in Jammu and Kashmir to go
you want the hardliners to fail, you wa,nt; into the mal-functioning of the security
the nefarious design of your unfriendly{ forces, who will then suggest what action
neighbour to fail, but you are following shonld be taken against the wrong-doers.
the same course which suits them? The well, I have been shouting for that for the
only way you can stop it is to start the, last four years since I have come to this
«democratic process. How do we set about august House. but so far, I have never had
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the satisfaction of knowing that any person,
who had committed heinous crime, who
had ‘killed innocent people and it was
known to the Government that the man
was not innocent, was proceeded against.
Last of all nearer the elections, I would
suggest, you can send additional security
forces or Army units whose job would be
to tarry out active patrolling in the area
giving the people confidence that they will
be allowed to vote without fear and favour.
If you do that and tell them that you are
going to fulfil the various promises that|
you made, you will find that the people'k
will vote for. The people they want to vote !
for. This fear of doom is being overdone,
deliberately overdone by various parties
who know that they have no chance of'
winning in that State.

THE VICE-CHAIRMAN (SHRI BHAS-

KAR ANNAJI MASODKAR) : Thank
you. .

SARDAR JAGIIT SINGH AURORA :
Sir, I will take one minute.

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAIJI MASODKAR) : You will’
be surprised to know that I have given you
five times more than your allotted four
minutes. I have given you 20 minutes
more.

SARDAR JAGIJIT SINGH AURORA :;
Okay, then, may I finally end up by
saying that believing in the sincere inten-
tion of the National Front, I would once
again request them with all sincerity that,
they should have guts. As they say
faint heart never won a fair lady” and%
Punjab is a real fair lady once you getl
close to it. Thank you. (Ends).

A

h
0

THE VICE-CHAIRMAN (SHRI BHAS-%Q
KAR ANNAIJI MASODKAR) : Shri Kri-:
shan Lal Sharma, Please be brief. '

'
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THE

VICE-CHAIRMAN (SHRI

BHASKAR ANNAJI MASODKAR) : -

Mr. Sharma, you need not answer him.

You can directly say whatever you want |

to say.
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SHRI E. BALANANDAN : Sir, today
this Bill has to be discussed. We could not
complete the process of democratic elec-
tions in Punjab as earlier thought of.
We  thought. while extending  the
President’s tulz in Punjab last time, that
we can complete the process of election
in as short a time as possible. But now
we find that we could not do it. And
also we find that within a short span of
time, by November, also we cannot go
in for elections, Many friends spoke
here that democratic process should be
started. They are correct in saying that.
But. what is the situation todav in Punjab?
In today’s Punjab terrorism is on the in-
creass. Day and night more and more
people are being killed. 1 was surprised
to hear the speech of myv friend. Shn
Morarka. saying that a political process
is the only solution. He is correct in
saying that. And for that he sought
Mann a man to be political leader of
Punjab. T shall quote, with your permis-
sion, what he has said in Resolution of

Resolution in their Executive meeting.
Mr Mann's party met. What is the
Resolution ? Tn the Resolution he said

that election should not be held in Punijab
under the auspices of the Government of
India or the Government of Puniab but
it should be held under the U.N. nuspices
and the Sikhs should be given a separate
State. This is the demand mad- by him
in the August 28th Resolution. So he is
not bothered about the Indian Constitution
or democratic process within the Consti-
tution. And that Mann is the man my
friend finds as the big leader. I do not
think it is correct. And I do not know
whether this is the line of ths National
Front political party as their Government
line. However, we are completely op-
posed to that line.

Then, coming to other points, the
National Front Government has taken
certain steps. And that is correct, Sir.

the 59th
to  restore

Firstly, they have repealed
Amendment Act. The step
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democracy in Punjab State was a correct
step. Secondly, Special Courts were set
up to try the accused in the 1984 Delhi
riots. That was also a correct step. All
the Army deserters have been released.
Nobody is in jail now. The pension to
thee widows or the Delhi riot victims
was increased. These four steps were in
the correct direction. They are not
sufficient. However, they are in the
correct direction. In spite of this, other
political process has not been taken by
the Government seriously.

What was the Accord? It was a
political solution for solving the problem
of Punjab. During Mr. Rajiv  Gandhi’s
rule, an Accord was signed and elections
were conducted in Punjab on the Dbasis
of that Accord. In spite of the opposi-
tion of some terrorists to that Accord,
the people of Punjab accepted the frame-
work of the Accord for finding out a
political solution to the Punjab problem,
I do not want to go into history. The
Government which signed the Accord
could not take steps to see that it was
implemented. It was a tested Accord.
Therefore, we think that a political solution
can be found out only within the frame-
work of that tested Rajiv-Longowal

their party on August 28th. They passed a | Accord. That is to be tried.

Sir, you will find that the terrorists are
not leaving even the women. On 25th
District, Shrimati

Dhanpat Kaur, aged 40 years, and her

. 17-vear old son had been shot dead. Her

_in Punjab.
the terrorists.

crime was that she was a CPM activist
and she was the leader of Mahila Samiti
She has been shot dead by

I do not know why peo-
p'e are heing shot dead by the terrorists.
The Terrorists don’t differenciate between

man. woman, this and that. They kill
everybody. They are having guns in their
hands and they are killing. They are
being encouraged by the Pakistanis.

Pakistani-trained terrorists are coming in
large numbers. The sealing of ths border
has not stopped these trained people com-
ing from Pakistan, killing people and
going around merrily.

Another things that I want to bring to
the notice of the Government is that the
American Ambassador goes there on tour.
He «eoes to Amritsar and  receives
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[SHRI E. BALANANDAN]
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memoranda. In those memoranda |
people are requesting him that ‘democracy |
should be restored in Punjab. How is
it that the American Ambassador is
going to Punjab and receiving memo- |
randa for restoration of democracyy in:
India ? This is our counfry. This is!
not the United States. This is being done |
in India, in our country.

Another important thing that I want '
to bring to the notice of the Government |
is that there are complaints that the
police atrocities are increasing day by
day. That should be checked. My‘
friend, Mr. Aurora, correctly complained '
that Police atrocities go unchecked. ;
Secondly, extortion of money is being .
done by both, on one side by the Police .
and on the other side by the terrorists.
Therefore, the peopls of Punjab have to
pay through their nose if thev want to:
live in Punjab villages. Hindus are com- |
ing out of Punjab in a big way. Nobody
is safe there. The first thing that the
Government should do is to ensure the .
safety of the people. How can the Poilce |
machinery ensure safety there? No. '
They alone cannot. The Police should
take their steps. J do not know whether the
Director-General of Police is good or'
bad. But the things are not going goodi
under his guidance. I must say that;

it is not a question of one party
or another party. It is the question
of our mnation. Therefore, all the
political parties  working in Punjab |

must join together, rally the people and
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people came to the Boat Club and helda
rally. What does it show? It shows
that Punjab pcople, Hindus and Sikhs,
join together. If they are properly guid-
ed. if all the political parties who want
to find a solution to the Punjab problem
unitedly move, the tradition of the
Punjab people can be roused. They were
anti-imperialists. They fought for the
nation just like one man. The Hindus
and the Sikhs stood together and fought.
Therefore, their patriotism should be
kindled. The Pakistani agents aided by
the American imperialism and some mis-
guided politicians like Mr. Mann who
want to divide the country, should not be
allowed. Therefore, the Government
should take steps to  see that all  the
political parties are mobilised around the
Rajiv-Longowal Accord, and it should be
unila-
terally. And an all party movement, a
joint political movement should be started
in Punjab. And the democratic process
should also start through elections there.
But I don't think elections can be con-
ducted before November. Therefore,
another step will also be necessary to
extend the President’s Rule in Punjab.
This is the only solution 1 find. With
these words, T conclude.

DR. NARREDDY THULASI REDDY

(Andhra Pradesh) : Respected  Vice-
Chairman, Sir, we have discussed this
subject. . ..

AN HON. MEMBER: Speak in
Telugu,

DR, NARREDDY THULASI REDDY :

give confidence to the people. T want the | Next time. Sir. we have discussed this
Government to take unilateral steps for] particular subject, the Punjab problem so
a political solution. As Mr., Aurora and many times in this august House. So far
Mr. Hanspal said, Chandigarh should go : we could not find any solution for this.
to Punjab. There should not be any |y has become an old medicine, in an old
water problem. As promised, the water ' pott], with an old label. It has become
problem should be solved. "'a routine process. It has become a re-
petition. Though the issue s very

The Government of India should uni-

laterally declare that they will implement Scrious and imgyortan; I do not I'S t:
the Rajiv-Longowal Accord. With this. all - €2t away t?e time of the august  House,
'1 do not like to tax the brains of the

the political parties there in Punjab who
are interested in the unity of the country .
must join together, and a big mass move- and concise.

ment should be unleashed. There are| Sir, first of all, T would like to con-
people who are mot cowed-down by the : gratulate the farmers of Punjab for their
terrorists in  Punjab. We have seen ! magnificent contribution in the produc-
50.000 and 60,000 people joining in, tion of foodgrains. Then, Sir, my first
public rallies. A few days back. 25.000 ' submission is that the Punjab problem

| Members. So, my speech will be precise
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is a social, political and emotional pro-
blem. So, it is a
problem. So, the solution should be in
a multi-pronged approach. The sccond
thing is. let us not blame each other.
The other side may say this side is re-
sponsible and this side may sav that
the other side is responsible for
present problem in  Punjab. But

things, will not help in solving the
blem. So. let us not
The third point i1s that at present. in
Punjab. religion is mixed with politics.
This is a major obstacle in <olving the
Punjab problem. So, first of all. let us
all start to separate religion from politics.
The fourth submission that  the
Government.  at  any cost.  should nat
yield to the terrorists and anti-nationnls
Secular ‘orces should be encouraged, urd
the terrorists and the anti-nationals
should te isolated. Sir. the fifth submis-
sion is that in the recent press reports.
it is reported that the American Ambas-
sador has toured some rural areas in
Punjab and that he has met -~ome of the
terrorist organisations,

these
pro-

is

This is a serious matter. The Govern-
ment should take note of this point.
Sixthly.

I heartily welcome the pro-

poster tour of Punjab by the Hon. Prime

Minister. T would request all the poli-

tical parties to participate in the tour of

the Hon. Prime Minister.

Seventhly, 1 am in favour of sending
a Parliamentary delegation to tour the
rural areas in Punjab.

Eighthly, I am in full agreement with
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(No. 2) Bill. T support the Bill because
it contains two things. One is in regard
to the security of the State and the other
is in regard to the developmental acti-
vities to be carried on in the State of
Punjab.

The situation which has been prevail-
; ing in Punjab for the last more than five
; years is o matter-of great tragedy. The
misguided youth have taken to guns to
jhave the problem solved. They are
| mainly Pakistanis who are indulging in
i terrorism  and the younger generation
which has had no employment oppor-
; tunities has been lured by the Pakistan
' Government into terrorism, telling them
iall kinds of stories about what is going
"on in Punjab. But the Government has

failed to tell the people of Punjab,
" specially. the vounger generation, that
the State Government, the Central

" Government, is committed to undertake
! developmental activities in Punjab, esta-
blish more projects there, which will
create more employment opportunities
for the vounger generation.

Moreover, the mistake of not holding
Assembly elections, at the appropriate
time. has added fuel to the fire. I do
not want to blame this party or the other.
1 am not blaming one party or the other.
"But my point is, we have to resort to the
political process when we want to solve
ithe problem of any State. Sir, the
; people of Punjab by and large, are peace-
i loving. If we go through the statistics,
vou will find that only 2-3 per cent of
the people have become militants and
they have taken to guns to have the pro-

Hon. Awuroraji that we have committed a blem solved. In spite of the efforts made
Himalayan blunder in not holding the | DY the Central Government. by the pre-

elections. We have
tunity. This has made
worse.

the  position

This brings me to my final point that
the political process must start. The
people of Punjab should have their own
Government.  Elections should be held

as early as possible. These are my
suggestions, Thank vou.

SHRI V. NARAYANASAMY (Pondi-
cherry) * Mr. Vice-Chairman, Sir
thank you for giving me this opportunity
to speak on the Punjab Appropriation

missed the oppor- ¥iOUS Government,

and bringing about
the Rajiv-Longowal Accord, it could not
materialise because of the tough stand
taken by the respective Governments in
power at that time.

We have great respect for the people
who are living in Punjab. The elder:
have sacrificed their lives for national
unity and integrity. We should keep
this in view when we approach the pro-
blem. T find here that there is a vacuum
in the National Front Government’s atti-
tude towards solving the Punjab pro-
blem.
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The Central Government does not have
any policy to solve the present Punjab
crisis. They have not attempted to talk,

' President’s rule for one year.
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They got
six month’s extension because of the pres-
sure from the Congress party. Now [ ask
Shri Kamal Morarka, is there any sign

of holding elections in Punjab? The Finance
Minister is sitting here. He also said last
time that they will hold elections in Punjab
as early as possible. He had been vocal
when he was sitting on the opposition side.
He spoke on several occasions on Punjab

to the militant group. They are putting:
pre-conditions. The younger gencration,
the people there wanted to achieve certain’
objectives. They have been misguided.
The Government should take a firm siand
and at the same time they should attempt| . )
to talk to the militants, give them the} in and outside I?arhamem._ He ‘,van’fed
right direction so that they can also join ' that there should be a solution for Punjab

the mainstream. When the National Front: Problem. But the manner in which this
Government came to power, instead of Government is going to solve the Punjab

taking steps, they are imposing pre-condi-' problem, T do not see any light of the

tions. The result is that the militants are| 42V because this Government has no direc-

continuing their activities, lives of innocent& tion, no policy. This Government has not

people, villagers and farmers are being lost | taken all the political. pafties info condi-
in Punjab. " dence to solve the Punjab issue. Even the

) . !Governor’s calling a meeting of all parties

The_ attitude of this Government ini in Chandigarh in the month of June did
changing the Governors frequently is dep-! ot evoke any response. All the Akati
lorable. ."I‘he forme.:r Governor, Shri Nirmal jeaders boycotted the meeting. Only a few
Mukherji, was doing a good job. All of | persons attended the meeting and resolutions
a sudden, for the reasons best known t0:were passed. In the resolution also, strong
them, he has been removed and anotherf wording was not used for the purpose of

political person has been appointed. YOU| curbing terrorism there. Moreover, at the
knew pretty well that the present Governor Central level what the Prime Minister is
was a very senior member of this House. doing. The Prime Minister of this coun-
I have got great respect for him, but his|{ry went to Amritsar. He went in an
approach to the problem is not satisfactory. ; open jeep and gave a declaration to the
V_Vhilc; revie.wing the law and order situa-| people of the country and the pecople of
!‘.101’1 in Punjab he made a sarcastic remark;' Punjab that he wanted to solve the Punjab
in a meeting against the police administra-, problem, he had an open mind and he
tion in Punjab to which no police officer! would like to talk to all the groups. Then
will agree. There can be excesses here ufier six months, he goes once again to
and there by the police force, but for 1hat} Punjab and says thai he would like to go
the entire police administration should not "on a padyatra through the entire State of
be branded. We have to see the circum- ! Punjab. That is all that the Prime Minister
stances in which they have been working|did. The Prime Minister did not convene
there. How many police officers have been ' an  all-party meeting after the extension
killed while curbing the militancy in that of the President’s rule in Punjab. The
State ? The Director General of Police | political parties were not taken into confi-
had to walk out of the meeting in protesti‘ dence. Various political leaders have not
against the remarks made by the present' peen called for discussion, That being the
Governor of Punjab. 1t is a sorry state case. I would like to know from the
of affairs. When the present Govemor‘, Finance Minister — because we did not
took oath, he said that his first task would | pave the opportunity to discuss the issue
be to keep all the communities together| of Punjab with him. now he is here and
in Punjab. He also said that he will hold‘ he has to answer us — whether this
early elections there. From the very first' Government is prepared to hold elections
day of coming to power the National Front j, Punjab. as agreed to by them. BIP
Government has been giving assurances to feaders have said that the atmosphere is
the people that they will hold early elections not conducive for holding elections. 1
in  Punjab. Though it is a minority' would like to pose a simple question.
Government at the Centre, they should! When we were in power at the Centre,

be firm in their .commitment. But they: elections for Parliament were held. There
came to the Parliament for extension of were no complaints about rigging or any
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other act-vities by the exiremist groups =, &gy F5 u a—‘- EFAG] Py a= mﬁ
orms and regulations. That

Crem e ~twon. why would they not
hold elccuom, now, why not the people
of Punjab be caken iato confidencc. wny
not an elected government be given the
responsibility of solving thie Punjab issue ?
I would ke to urge upon the Finance
Musier and request him to tell this House
whather they :re prepared to hold early
elections in Punjab, as agreed to by them.

Sir, 1 will finish with only iwo mote

sentences about the problem of migrants.’
Even today, people are going out of Punjab, .

especially the Hindus. They are going to
Haryana and also some of them are in
Delhi. In fact, for the past two months
or so. the persons who have migrated from
Punjab are there at the Boat Club. Gov-
ernment has not aken care of them. They
have not been lodged in any refugee camps.

PROF. MADHU DANDAVATE : Leave
something for Mr. Ahluwalia.

SHRI V. NARAYANASAMY : Why are
you recommending his case to me ?

SHRI MENTAY PADMANABHAM :
He is the only spokesman of the Congress.

SHRI V. NARAYANASAMY : You

have several spokesmen in your party, we.

know.

Therefore. I would like to say that the.
problem of the migrants has to be taken.

care of. We are very happy with the |

amount that has been provided for the:
purpose of development of Punjab. I am
one with the Finance Minister on this’
issue and I want the Finance Minister to.
bring the people of Punjab into the national®
mainstream by holding early elections.

With these words, I conclude.
s} waeAd Paw
T, gea O 2 fE O @ g9 7
T3 Tt T g @ g R i FosemT )

T, ¥ ¢ F AwART ox PemEaT
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Fitad g 1 g8} Sifd 99w & a1 ®
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[ wereae Pyl SHRI 8. 8. AHLUWAILIA: He is
= - . vielding.

A 7t g T gg g fo dwma

oI HTz W difafedr  ari Paer,
gfaw g & W?ﬁmmg’u
W A ant @ PewitEt @ o 8
@R ¥ ghaue /@ fod 74 o TT- |
dtae oii=at & qwat & F &@F W
g Mg BT 9 AW A5 g {']
WMWW‘{?FWWFWFF?
W’Tﬁmmﬁ‘*‘hﬁqwfﬁm
TET A O | AW S A e
m#mw‘mﬁmm)
ﬂﬂ@@fﬁﬁf‘ﬂl?‘ﬁ#:ﬁ%‘ |
g woaet § &9 faw 48l 953 g0
X P a7 9 FHET I I § T
Py smovmy €Y g 4 &9 «mi
Eﬁﬁ‘mmlaﬁﬁvm‘a—nr
# farare g7 1 o af g e A ;
ot & Az N AGT & | EHIC WL
ST INT g1 qg W 9% g0 § 9 |
g% P& 1% STEHT 37 Ty teaaed ¥
TH A TET AW PR T FNT
Faa*@qgg‘fasafra‘w rr‘“‘a‘faw)
% Paam T8 OfteEy & tgaw § 99
Wm‘ﬁmﬂ‘rﬂﬂ‘@%ﬁf“iqﬁ"[
TITY HT AT qE WE AT &1

e mgwngrfmrm"rg‘
AT W TE> g WitE gET HWYE
qeT & A HOT § 1 H THEEAL B |
qpr Y T, gEaEe A Fifer WO
T O MY T @ A Ee 7
T FHEE qeT w Jg & AR
3 %75 T HP TR AT, AT 8T T
Wwﬁ%wmw@ﬁmm
gwwmﬁ?rwrﬁﬂvlmj
£E ST WY 2 gW T6E ST WeT |
mg‘ai‘aﬂ'wm‘?ﬁﬁwaﬁ‘
T 9T g1 @Y & o &% @ #T | ‘
THE VICE-CHAIRMAN (SHRI M. A

BABY) Ahluwaliaji, why are you
agitated ? \

& AT

sft waeaT tow - gud wg w_T amn

st gThe Peg srgeraten @ oo
mﬁﬁf@rzgﬁ*a@a Hv e &1 wer P
T WS TLE !

oft wor Mo - st a2 e
6T G

5t wiwshm Fag  agaarten
<1|“4’I|T‘l T qIET ®rTe omed guTe
n’ﬁ?m%ﬁ|

s e "y (ofea S
T W gt ?

THE VICE-CHAIRMAN (SHRI M. A.
BABY) : Ahluwaliaji, you have time later
Your name is there.

SHRI S. 8. AHLUWALIA
giving a reply.

THE VICE-CHAIRMAN (SHRI M. A.
BABY) : You can reply later on.

s goweha tog sgearfam @ s
JEH- T W T 0r o femr i)
luz Ter 31 Te traeeiw fig v
FETE F AYG A ST FE AT gE
TET SO ofre HET qrer 7 5w o7 Paofe
ferit Fo @ @ oo 77 @@ o AfsT
f# s wmrar Pawwaer fog o9 99
T T 81T 9T | gET g% MY
T | IR HWT FAT e T wwwdrt
7T Peatrse T amg sar @ 1 2g
SHH 9T TR TAT | 9T FF AGHT AEE
FG % T 78T % o | gw s ueg
T T o gwia g v o e
FOH AT agr OF ag¢ 16y guhen
& Ig 91 BT aE gR . . . (qET)
AL 1Y T W

=t saeET tew o owEn &7 & P
HeT F wA PE ToH Sem NI & WiT
DemoeRt Perefard dr ww AgT & 9w

-

T

i

: I am just
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... (swaum) 7 @ Pewd srew Pafweew wwrzt TRt #Wwm, @ Az wOT WE-
¥ 1 oar AW e AT U & giwd fE A, & A1ST AR A s T oy
gwer 3 TET RS ¥ uTer o gEH TH ARG E | I AW Ad g ..
T & @ g | AfeT 9g gNIT T (WAUW) AT g atew € | AW A-

3

afar g, FW TR U HA AES &, q7T A gURT g FW@ g )

TE AN A A W ET o fmmwm wAW @ (-
TR A E—I AN T AT E | o it gt qw o Aw 2

sien wwer Pewgr (Faer) . a2 a9 51 waeem P .z, A gfad-
mtaamet & |E & At gt ?

st wmwoem tewr o pfEm aw- BFY HE YO WG, W & TEr
rfemEs w2 1 aw yIgEr 2T, Agt A9 T smer @ W
T F mh aga whey  afewr o
FEA, o AvE Al A N A T oy g R T O AW A
A L () TP, WIE W T B oavg T 1§
LTEY WD ag qRaT g AR F TEY
=5t afwsy ww (fem) msg"m I'ﬂfﬂmwv_gf’ﬁa
s waaea tas o ar Y ® oA g | 9wt e g ael gued
T UF 21 I &1 w A g R T% g TEft A awewed § dr witwg
TE T AT WG, T H) G ALl (@ wEw g o ()
Pz we P & geren, Pasaamr Y S | MO SoR -

QE”q?#g*\n-\ X T Ii S ]
? O BERT wﬁ:maﬁr‘ﬁ'ﬁmmaﬁmtﬂ'?l g

U AR 2|

T T | .. () 1

ot fratem oftwr fir (@ s qrom Pe o e T Y R
) c AR, PaawE WY T . gt v o P o B aww L
(o)

- (zrer)

= LERLCES fosr @ 72} wed wige,  SHRI M. 2/[ i)ACOB (Ker:s’a) : Now
. . . ,we are in the Opposition. e are not
fams o L (@mEvw) T gmsr 9

ruling
AT gree b T )

SHRI CHATURANAN MISHRA : I did
53 Pamatore wefitwe . . not say that you are not in the Opposition.
A ‘ \q:k o F:Tg AL .1 say that a critical situation has developed
Ealad W T FG 1 I I gy Punjab in which no political party alone
e - THR o= L. ('dﬁ- cun solve that problem. There is religious
- fanaticism. It has been proved in India
W) that a leader like Mahatma Gandhi could
; - not check that and the country got divided.
ol v fow g owE @ em So. we should take lessons from that, and
mF 2 'O @Y Fv 8 27 | #v sy all of us. all the political parties, should

PENIN . e £ unite and work out a plan, a time-bound
TH &Y Tg: g, AT I T wi RAALE programme, and then we should move

AT TF  FSWT AW HTH 37 F7q about.
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[SHRI CHATURANAN MISHRA] gy e -,Qrﬁ, s T -Q.é ?

This is precisely what I said. Because'
you cannot understand Hindi, I said it in!
English.

THE VICE-CHAIRMAN (SHRI M. A.
.BABY) : Anyway, let us not go to Kashmir.

ﬁtﬂ"ﬁ T Sy SHRI SHABBIR AHMAD SALARIA:
i THR F A E, W ‘thn the gquestion has been raised, I am

WY YR 9T & | ST R G entitled to correct him.

et T E 1 TR A W W | SHRI CHATURANAN MISHRA : His
®mt °rs, ¥——UFH d|e T UF fgaaT-  line was that India and Pakistan wanted
T FEE AT OH ... (mﬂﬁ') to capture Kashmir. (Interruptions)

U% WIREW wae : PET @ g A 7 SHRI SHABBIR AHMAD SALARIA :
\That was never his line. That was your

=t LGALIG h*sr T H’l‘é"‘ 5 T ?hne in 1953 for a few days. It was your

= A 99T B9 1 TewEsa line, it was your allegation. You tried
a | him, and you failed. You found that your

fog ww Ta1 &, dq1 g, &g C1E . allegation was incorrect. There is nothing

AT FA E‘ HFETTE v iy q'ga'g 'on record to show that. But before you
T e ’ N | make a serious allegation, you must first

FE § | 9% TES IS I g ‘;mak«,1tsure

A o #7d & fE anft W s )

2 mmqmﬂﬁa‘nmﬁ,fﬁmh?‘m’ﬁm@
T, gqaﬁcrfa*,maﬁ‘wg‘iﬁh

AT TV g T, @feT IR Iy W8T - &

W%WWH‘WM#@W T 1w

P, aagwawﬁ#ewmﬁwv’ o ()

IR % FTA & Qo a1, tdT | S W AW w4 A
g FeEeAl § AT FARL B AT wiwaﬁﬁf@@a’?#ﬂﬁf‘eﬁmﬁm
Pagr, qo g @t & Paan 72t g P ol ag Pt 28 7 ...
&t «q T ey | s Pawerea | (FENIW) Arfany Pa sndser ® st
foig W ... (@EUW) At W At A g !

ST Tg sw &t @91 .. (aﬁmﬁ) NS S S —

aﬁmﬁzmmﬁm WW'WWWI...(W)

TFA T FR B AR B B AT N —
Fa’mwaara’aarma’amm?am i  Ag AW
aLl*‘”@‘”’- (W)aga"mivfaﬁ

f AT 9T 2} T8
Y AT | TageT 93 W BUSE JA l

g | It is a serious matter and it js the
s AT farey T I 31?—(1—@-3- Parliament of India.
fee, @ sud ug Pw@ AN | & SHRI CHATURANAN MISHRA : I

UgS T ST Toer g, S§H dal -.:g’ have made this point. ¥f you want you

can raise it.
T ]

?amfmg‘?qﬁmﬁﬁ:@*hml%”WPﬁQ'M Wﬁwﬁa{ P
g‘ ) leethedogabadnameandhangl?rg’@GTH}GIWETFE!!TWB‘l’?{m%ﬁ'cﬁ'#
it. wmEr a1 T o gw amoEw s



333 The Punjcb Appropriation [6 SEP._1990] No, 2 Bill, 1990 354

qrEr PoAT AT O 9 aEw @ T A1 3, AT FRE WO FS T
P qT q@ITT & | WIE W s @ A=l-wwe Pege o1, steid ab ow
I TT & FWH ¥ JAM | AG FFAT R G G0 I AGT &, @ A H-
P @i a4 @ o0 ag W@ & o 41§ UF EWare S SW a1 Ewh q0
T AR T FEr @ ? AW v M F U & gwd @ qnwg P g 9
et g wn P agt A g @ .. W g Fiow o=l & g gt
(swrarw) o gefan o O a5 @ o PE AW, TR ORT @ § 8 WW, W&
SwaT &9 &1 gET &1 49§ 9T mﬁjz%efrag?‘mﬁ*,ma‘?mgfm

ot BT B TR @ e 45 7 A g @ awd 4 w9, 0g e
W | AT R E ?aﬁam’ammasmm nﬂﬁm
T =T We W, o« H wtey | (T X T W &A@ IER 8, T
i wEgeT & 6 g9 fee8 @, W, FR W 45 EU & | T W R
fawr w1 § FT a7 ag oF TOUT Ay TH . ST 7 o g FA § % qlaw  ;w
Wa‘ﬁﬁfuagﬁaﬁaﬁ@ﬁmlﬁmmgfm?,#wwﬁmtﬁ
IET NI Fq7 T T GO F) TEET 49 TEY dred & 0F SReE dnp #t
aran Em @ ! g @0 gFE F@ | 2T @i agw W Pae & 7
A T MW T AT BT T AW IR &, TE mﬁ?‘mg‘?gw
FH AT T F W\ a'a:azrmvﬁa'}vm?vhaﬁ P fa gusmt fere

weet A Hw gt Ay g . - - (wEww) ‘rhmwﬁwmmm
. (& ag wmr g Fgiwe am Jrrer
(W WL TR ;A AT R sy e g e o oaar wC gwa

W T HET ANEY | (Fguw)

SARDAR JAGIIT SINGH AURORA:
Terrorism must be condemned.

SHRI CHATURANAN MISHRA : It
"must be condemned. That is correct. But

But it must come from the political qde' you don’t start with that. AT I
of the Government, not that the Finance  ¥ye HFWT EIEG) g, S gt

Minister t t .
relsplect . :aa;nsc; work it out. In tha ’En"T dot 5-: et 35 (g a7
\ TS E That becomes a difficult

7 A I FF W@ T T W Fife | | part in solving the question. Who will go
g @ g 3", JUEWE & AT 3‘, there to solve it, just tell me, if they are
Poaa fau sw save S @ 8 7 =1 killing them? A7 & I ©w A
?ﬁwwm?mmmaﬁmﬁ ot FT OARAT ¥ o0 L.
wfgwi’mg—,ﬁw?aw Paq  (mqe®)  Twer e @ faqar
T ugmarmzﬁwmrafa;guugmg’?aﬁgw P = =R}
g P wow o w1 Y w2 == &on IRd of Py TR wfer g,
AT AT TE I IES 3 N v gt awiEw ey oifgwmw, @7 weET
TET & @ g° sfifeu owrg mm am 27 ?LU?WTTE’%'—Q‘E' AT |

# f& w9 =g fowd g o Pem s @3 @ fasd a’ﬁr =
12522 RSS/59
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DA T fel |
7 3T qd

FHITE? dew T9HT ST | |
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T gmw @ w9 g ¥ few g
8 F@m W g PF o € fege 7w
& sme HU g IwE- gor Afwg PF
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ECEE L G R R
i Eﬂ'{g’l WWW‘T
9N % HEwd H giw o It oar
TYAT WP THT FiT e B T[T
Fhag & fanr gen g1 awer
W[ A A sisiFe g AT ar
¥ g O gier @ ¢ o sgeente
ST ¥ qfeu, S wRa s o™ @l
dEAT g1 A ar foed 99 f @,
o o fage W, e =Stew
A AT TeEET T &, gAG I TN
g, TE F 9wy feu, g foo
ST AT AY T HE & ¢ gAT ST
TG aitawg Ty fag &t oW @ &9

Pr v awd T A1 o o T o | e Y | T SO A A dife
hﬁa;afeﬁraﬁﬁ,@:ﬁfzwfmwrﬁwmaﬁ?? A RS
gr T AP R wEr g @ o0 8 1 T A § A
miw, = e, fore anit | Rl 1 0 W@ E, IEEI aweEE w
are @, Wiy dtaE g Ty e A | 0 el T & T e i fa
W Pgmgr s T gE W P e e |
A ECHA 8T S SO WHEET &4, | A g A Fgl | oge) fE -
A g0 9 9T N9 78T & ) ;r&qma‘sﬁ TRE ST @M &,
aitafews SW @1 T 1 FAF qreT
T AL AZ FgaT g Toh U 9T FTEW
TET oo AT AT RN TG E° ATHA
¥ TSAT av FHIAT | T AL AT
H @ g T o Peanfaas Paeie,
ot Poaifeas wriY, S ot atawm

AL AW, ST { AWHT HAT @
f v a5 7 a3 4w 9@ § % 99w &
Y a1 JUAT &7 W & | gW T
# nif @ off @@ AR &, wed o
AT it o AT g AT AHA dloo(d
WQA'\ ﬁmmfm%ma’,ag@mmaﬁtm
g Yo @ fowm sfwieet & M0 s o oo @ @ @ o
TR T E AT 1145 T oy et fuer wad & 1 ofew W
FWEAME . (@R GEA) A o gambet wiew @ AR A7
fage a & T9u 245 OO 1. ... ot & WeEe Sre-sew T o
THE VICE-CHAIRMAN (SHRI BHAS- ST ¥&T & Faifes  Pyameey s,

KAR ANNAJI MASODKAR) : Please | iad, Tagiel ®ig o oW & gl
conclude. = ga | e S ﬁ LA
SHRI CHATURANAN MISHRA : If it|FT, & TWH W a7 & wR T,

is. possible give me two minuies more.

P seeiedy agt g
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I WA T & T raweew ey
WS 4 W ART A g, qW ud
T2 99 e Iun Py e gim @
7 wifes  guw Posel s A fan
g7 & Pafeg wo Paar o1 P& s o
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@ = famw F g P& sawe &ud
# s gt feafa s aaft 0 g
I AR F W6 A [ Hg F HA
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qZ FWHT TET F ATHET & 1 FAA

IR ET | dr AW & iU W
IR TR FT FqiTH TATHAT &
#F T fawer Fg¢ 2 1 W AW

darfEt W o Fela FET AR
35 T ¥ democracy is the only way out.
IRY w=at & gy foem A oo
TETH W, 9% 99 T gy #R
Z@ SN A AT WA E,  IEe  2TEr-an
faeny a6 ot Taeay TS | g &1
T |

st ATA  Pag sweraiern ¢ 9w-
FUTAR WETI, N H dI # el
® F - T FH FH ATT AT
Fd & AT gY IR AW A § (o agT
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TR F1 AT FAYL 7 Hh FwS1 T e
AP FL aT T W ¥ FC | T
AT dl & T &T g1 T g9 O
a1 Faarater waw fdg &7 3ard &1 S
FE g, 9 % qUEC T E U F
TR R I g qT g | S d aid
=i % foU ST IAT § A o 4
¥ W TEL HT AT oW WREEd &
AT FT FHH E HA HE TR AW AU
¥RAIT F AN AHT W TEAW T |

AT HEIeY, Ad9T Fue IS
wfaeet 28, =t %1 fad a9 g, &
TEHRT WATEH AT, G & I HFAEr g
FRETH

Solutions to Politicul Problems

Punjub : “The National Front govern-
ment will immediately take steps to
resolve the Punjab tangle. Laws that
violate civil liberties will be reviewed.
All those prisoners against whom there
are no specific charges will be released.
Wideranging discussions will Dbe  held,
without preconditions, with leaders of
various sections of the people for a
political solution to the Punjab problem.
A round-table Conference will be con-
vened for this purpose. Elections to
the Punjab Assembly will be held expe-
ditiously. Discussions between Punjab,
Haryana and Rajasthan for settlement of
disputes will be organised.”

T qsul 10 € | AW TUR &S oF,

I T IRNE F g AT T H1 AW 77 | AT Fay FF @ o CewwmT
FEE | A N A% T ST T gy Pt § . gerd ar Aewsh g
HTE AT AT TG AW, 8T HFITT e ot P wPawrw & Twmmr 3
¥ @ o P FTHE BT a9t 9T 7, AP 9wy P A-wedew o weT
fwmﬁﬁ,wmwﬁm,m#aﬁrgﬁﬁnahﬁﬁmﬁmaﬁ Izt
& w197 F1 =8 el & oo 5. o i saT A @ el Paen
afeT GUW A I FITE OF €61 T A0 -0 A an | g 23 AET.
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[=ft g<woie Pag emeatam]

g o fafaa-Taafes &1 aw &1, |
T TRST 7 A aE - -
Wi fRg g of 1§ um WWW &
FTT FT SRaT & | 9¢, T AG 0
11 %%, 1989 T UF ToorT THT A56T
YU T F F IRF T — :

“Sir, we will do well to recall on this |
occasion when the Government has comei
to this House for extending the life of |
this Act by another two years, we will|
do well to recall, some of the pernicious,
some of the sinister provisions of this
particular Act. But before I do that,
I would like to remind this august House

word he used. And I would like te
quote Rabindra Nath Tagore. He stated :
the time has come when badges of
honour make our shame glaring. In the
incongruous context of humiliation I
wish to stand by my countrymen who
suffered degradation not fit for human
beings. If the Rowlatt Act was not fit
for human beings, I wonder how the
TADA is fit for human beings, and we
are the human beings of a free country,
a democratic country; we are not tnder
the British rule any more. What could
be a greater shame for our democracy
that in this year of the Lord, 1989, we.
this Government, .....

THE VICE-CHAIRMAN (SHRI M. A.

BABY) : Mr. Ahluwalia, you have only
six minutes. You will consume the whole
time by reading that speech.

that it was exactly 70 years ago, 70
years and a month ago, on 13th April,
1919, that the Jalanwala Bagh tragedy |
had taken place, in no other place thani SHRI S. S. AHLUWALIA : I have just
Amritsar, and the people who had assem- | started, Sir. This is a matter of Punjab.

bled there were doing what ? They were
protesting agzinst the enactment of what BA];{F’ VII?E'EhHAIRM‘A;IN (SIHRI_ M. A.
is known as the Rowlatt Act, and the ime ) : But there is the allocation of

real name of this Act was ‘an act to
cope with anarchical and revolutionary PROF. MADHU DANDAVATE : How
trends.” This was the name officially | many more lines are there ?

given to this Act which came to be

known popularly as the Rowlatt Act.| . SHRIIS’ S. AHLUWALIA : Two more
And under this Act, T was trying to 1nes only.
go through this Act, I am not a lawyer,;, PROF. MADHU DANDAVATE :
I do not understand all the implications | Otherwise, it can be laid on the Table.

of law like the Hon. Minister of State )
for Home does, I was trying to go SHRI S. S. AHI_JUWAL.IA : Nobody _w1_]1
through it and find out what powers the | '¢ad then. T am just reminding you. This
executive took under this Act. Under |IS the speech of your friend Shri Yashwant
the Rowlatt Act, the executive took the | Sinha in this very august House. He was

comparing the TADA with the Rowlatt Act

power to frame somebody to arraign 0
somebody and they had to report to the and you people were opposing our moves
to control the Punjab situation. sitting here.

Chief Justice of a High Court and the| |
has to come before this House and

Chief Justice was obliged if he was| ' :- 4 :
convinced that there was a prima facie ask for an extension of this Act, which

case, he was obliged to constitute a has already been in force throughout the

three-judge bench to hear the case and | cOUniry, for another two years? What
dispose it of. There were other provi- could be a greater shame than that ? What
sions about which I will not take the|COUld be a greater blot on the name of

time of the House considering that I democracy 7
have got only 12 minutes. That was the . <
provision in the Rowlatt Act aginst which I HIF T A g 1 - T31 BT
our countrymen Wwere protesting in|&F TEEF T | I N O o A
Jalianwala Bagh and hundreds and . ° . . -

hundreds of them were killed as a result| 3o1 1< 390 Tq o OF 9T R I IR
of the firing which was opened on them | 31X TF¥ T2 F T G I (TR
by General Dyer. And what did e #,‘ FTFT g P N o P

Mgahatma Gandhi say? He said, the . R
British regime was satamic. This is the | FH$T 9 a9 ¥€RY, 798 @ &
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awt bRt § @5 gu g A 950 Fed & 1 WEied, 63 Pew aw
a7 PO W AT & AT W#?ama%wq@ﬁw F off
+4, 3 A avdd @ g T @ e TeEs P o f L (o)
VAN qEE AT, a8 S qAT AT AT sh aw smuw fag (fame) o oew
TE? X F A A A WA G F AR ¥ 7 A Fam oar. . (maww)
Tv-a AT TN BT &A AL, ) qimoRw ey omeEtemt 9w
FELT AU HT T T BT, WA AT vz mofy a7 S &7 = F9
59wm,mmmmﬂj siar aquy fAg : T qw &
mwﬁnfh@%wwm,m?ﬁ“ﬁmw@g.._(m.,m)
ﬁhﬁwaﬁre‘raﬁmﬁﬁwﬁﬁ|,mmmﬂfﬁﬁ.mm(mﬂ)
R IWHT  vEg F1 TE AW th‘sna'il " . fox o ar -
TeEW W A FWT SRE T, @R L - o
o wfs bwm S me o 0 A ST E
ﬁ%mm#m?mﬁ.nﬁﬁ*? .

T ToERT TR oWt e g ¢ &r| %Y qoRenw Py sgeete ¢ Afem
Y g oA T Guw @ A @ aw YT F F fedm 1 SwmaTe
T W A dfmheT & W P, TEET, T9W & ) 6 g9 999 181 )
gvrr ° T I fag ot Y §5° €, | THE VICE-CHAIRMAN (SHRI M. A.
1 g e g e ¢ 22 ) Ao e
FHeQ T o A ARHRT  ¥T9 want ? You just mention points.

* @ 7 ff W A T off 1 ¥ SHRIS. S. AHLUWALIA : I am coming
AT W AR w Wﬁgﬁ’ﬁ W:xopoints,Sir.

wfemer ¥ 7z ot g° 7 dfedel @ TYE VICE-CHAIRMAN (SHRI M. A.
foe v wRE 55? PRt - BABY) : How many more minutes do

<. A _ ' you require ? There is so much of business.
I7 T T ST TN BT s s AHLUWALIA ;T owill st
=t F1 g1 I¢ TR T W‘doy\n then. I will not speak.

T A 99w Al g, 99e ¥ THE VICE-CHAIRMAN (SHRI M. A.

FE e BT g o ;BABY ) : Actually if T were to be strict, I
Iwould have asked you to sit down. How
' many more minutes do you want ?

I f& ag. & I
o { &, T SHRI S, S. AHLUWALIA : Sir, Punjab
qizg 7 fed faw oA & A FST is an important matter. I may need

TTaT g= L. T{Ef, aﬂ'-( FUTT {Sg—g- ;[-it“{enty‘minutes. If you do not allow, I
: o will withdraw myself. You are dealing

ELEUEEE-C - - - S e £ ) z, with Punjab and you do not want to give
NG ®OEGT 2T ST HSr o7¥( me twenty minutes. What is this ?
T | B IO & B =T 97w THE VICE-CHAIRMAN (SHRI M. A.

e 2w AT T W A ' F;:BY) : You have already taken 12 minu-

THEW & ' 9T AT a“@r\«.l!an. 5 | SHRIS. S. AHLUWALIA : Now who
YTEHT AIT FT THIT + FrafAe Fgar, will speak about Punjab ?
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o wefey W Rt AW W W deR weEw @ e wwe Ty
WES T HCT, W USARSA Hitwd gAm,
aew A A ! Aqd. @ e aw T WO AT

| >
e g . L THART TR FET ts  am
RICTECRIIE T I 1 B T B - £ 1)

e et Pt T ong At Teag T . s .
dT 99 97 TR | wd @y gamw Al AT eT & A 5§ ¥ 4Em AN
T fat 1 fEen ffew vex oo TR T A A A A
oo Pamn oo ? foq oe aen gt g T F 0 ST awl
) J : A . £ N \a-. \F
THE VICE-CHAIRMAN (SHRI M. A.'ﬁﬁ’: e & IEHT WA il .
BABY) : Mr. Jacob, you should have B & | UEW ¥l §&W ® #¢ I & T
given more time to Mr. Ahluwalia, Those'sz § Jwmiyew w- Wegw SIS Iwdy
k on Punjab should . . s
oy # o wT o Swem 9 whon
R wo g W‘"F;f T gte gty db . .
s ‘.?““f‘;;“.*;? T b it Pt Pt g o
- _qo Gﬂg;l N N :
@m;mﬁz EEA gw ey ax O Ot Tt fe gl
g (T A @t Pe @1 T e
THE VICE-CHAIRMAN (SHRI M. A.|gaet e Fad * v T P
BABY) : Mr. Ahluwalia, now you please{ . f?\ﬂ’ E:q:‘?! <
try to conclude within five minutes. AT 9T 3T PaerrfTet <1 TX il
SHRI S, S. AHLUWALIA : I will try.‘“’ T IR e v m a-":lm T
But it is not possible, Sir. Fog-9=31 Sg &L fag 7 AR &P
o & A & gu i @ e | (91 A% IE OW.ORAL A wen
W dr OO T e g gt @ ) P %01 T
Wﬁwmﬁmmmg s an sy Peig ;o w fomm ?
Tt 70 Fgd HB § 4K H@ 5D
g | W I qg witww &1 gher, | s gowenw feg ot 0 ag
~ hY Y et by ) Yy hY a
T AT T A YO AARET B it I vEHT 989 &1 a1 T
TZ1 Fawt glar ar awer 95 & S7 AT ;
4 | o Ry
Y 3 LY LN : T
gag T IR w @5 g ﬁaﬁmrﬁgeﬁ”““i“
A9 BT A TR WY T I arsriw '
wR FT Podfr FEmt | o et A s} qiAshe ey wgete g
Wg ! It U FT W wiamy o 1979 ¥
gl ST 97 UF J@ | A9H TZ AT+ L e
. 0 - : . n TN AT : qrg Faaerr
W%mﬁamﬁtammwsﬁiwﬁm? feg : o
SR FIA% g, TN § W gmieEd ‘
TR, A Ao AT AE qW @ | of qgen Py ageanten ¢ o &
w1o wfumE W, sTeeEY @ifew off | s wr s e o a0 F aw
WMWWWIWzﬁﬁlmg‘"hmmawmaﬁ
L. & WY F AA FeT TF aH fasht . &Tha sifaT




365 The Punjab Appropriation [6 SEP. 1990] No. 2 Bill, 2990 366

W wg @y & P o Sew @ 9EET A A AR FW & HW S Swd e
THET F1 AT BUWY | &G ®1 Giw § AT agl 9 feut 9@ 1 aw g
FET & TUF ¥ T T At I a%- TRl Agl U 9T | W T’ &
itz &1 TOTRT &7 w7 opft g WHTATR few dr oW gle g1 W@
G & AT ET g AT SuHT oA @ ATOA T G AgT G e gl g
e @ 21 Paer 78T W@ T AT | I q9 T AET AR WEE A STAw
93 g femrm 7@ #X & aite g% 9% 9 @ew g g |
AR A G L B R e e T
TEHT Ak & PO FF R T 1 F 400,150 @ 200 wr.qw.q. 7 A9
by mﬁ“?fhﬂ.f‘\m}@ma—fm,a‘rﬁm -
T T TR AT € T O I o o e e ¥ gt | G B
ofe e £ A A T A T st w, v g @ o we-pae
Poad o &, T A E T I o iy g gt At @9 e
w1 P W W e TR ¥ o g g e @ e, It
mmﬁﬁmgméms* | agt TR R e @ | S I W
{"ﬁﬁmcrtm:?a'ﬁnwml | S oo o KR
£ fo are qhem g, b 2 pey L
gafew a2t geet agf 7@t o @A
ity fomiwet fven @ | #EY F1T GgIRT, FET d@r ¥ il age
TTq BT | AW FA AT A9 A ATHEZTE | AGT I FAGAL HATLAr
e tescT v a1 o & P um 9 R A § ONE AT WA | WT e

AT & THE-16 TS o g TIvar & Pw 9 danax Tt & Fw w0
e & 1 M B9 o a3 W ShET 9K Saw qifaleRw amd  gid

A g 1 arw g Ffefer s g wfEm 1 ag wmw 1w fE afew
W 3 AR IT N FT A9 & fOC TGH R AR ?
I&0 g P& @< 99 &7 T9WT TWI - THE VICE-CHAIRMAN (SHRI M. A.

. . s s . N "BABY) : Please come to points.

2 ﬁ;:. T TR CHRIS. S AHLUWALIA : I ;
. . 5 . S. : I am coming

Fa E§-"=i AT \ﬁ 34’_ N to points.

5 TR AT j'”.' T AT 4R VICE-CHAIRMAN (SHRI M. A.
AT & FAM TF AT I ﬂ'ﬁ;ﬂ'\ BABY) : There is a time stipulation.
# g ag 8 TR AT N ETETRT  gypr s s AHLUWALIA @ T need a
agT gf t o dg 9T TH 7et & _.%TT further five minutes. ’
itamg—~fo® =T T4t % M ¥ THE VICE-CHAIRMAN (SHRI M. A.
q TET & 1 T & 300 TiFeT BABY) : How is it possible ?
e @ A I=W WIW §@T d,  SHRIS. S AHLUWALIA : Okay, I will
ot |, TigT €. aemay @y withdraw,
FuRaTe § T giey 2% wwe 7af gE  SHRI M. M. JACOB : He is the last

. . speaker on our side. You may kindly allow
At @i g e ili\;i g | him a few minutes more.
¥ far @ AgTew @ 9T FE€ MW SHRIS. S. AHLUWALIA : H you don't

P& gz 5o Pafae & o dowt 99 afllow me to finish my points, I withdraw.
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[Shri S. S. Ahluwalia] [F7 #7d & o 7 Ftaar & faeTs
I have no problem. The House can sit Fgt offT T-aX W &6 g‘i, oiteay
for fi inut . i < 5 IR
or five minutes more ey & A T A A ae g W

PROF. MADHU DANDAVATE : 1. . 3 - NS
qg Fga g S9<h A
allow you five minutes from out of my T fen ey ar

time. I will cut down the time for my [T @I T &, AW & FHE °
reply. LI @ AT dr 9 T, g AN
THE VICE-CHAIRMAN (SHRI M. A. Py g @< ! & @07 a7 T.%. 47
fve. arinates. Bus. sctaally there were only, % 9 &\ A 7T Pew wwd 2
10 minutes for you but you have alreadylfv]:m e FAF 9L I8 ECM | d &gd §
Speak for five minutes and sonduder || 17 o T wfw & 1 aw
] g fo g #® T8 Ifg—au TN
NI iy W T PR o ey, e fewe @ e, o
T I A T B A Tlam w8 afew 1 99 gza Aweg,
i U LR ﬁ%m&wﬁa afFw mg sz A @t T
T EE D RN
st gTe Peg  sgeatadr ¢ oW oo @y W S v et amr W aR
WS AT IV & A q U AT, e &7 o9 w9 Ph Ay U9, uw.
Wi, A g ME W W R, amwtwr @ I e 516 B
depaT FHSIT § qifdiena ah @ g9 |fag o M@F & | qANE sg audt
gy A Jdt B T FW G FW AT | FA9TQ FF QT a7 & AW G @
Wﬂwfﬁwifmmwlw 7 &3 fifoed d=° 1 a7
g AR AT Wl IF W T AR T e oo mwd @ | (o &
Al A O™ g 7 W Teq £ (ggw 8@ wdwdl @4 g, A €
for &2 an q@a & B g P6 o1 awowfaed , st wlwEw @
wir @t g A g § AtET g qfeeres £, 9w e wemn
& § 8 faaar g ar 4 #89 & 0% qq amw w91 &7
g a7 AT &1 I B F g
Tﬁ-'ﬁﬁmﬁfhﬁ; Persr 5 7 gy T oo T 9% FH 9T
T o e R e e 1 e e e
ﬁﬁtrawfan’r &leT 'Q:WE‘W T o & @ o1 9§ AT RamT AT
TIER H N TE AT T B e sy @t a9 A e
MeHT T AW | W EEE W 5 oaw oay W g
Wﬁmf,mﬁmﬁmlngﬁwﬁ%;ﬁﬁ|
a'uaﬁvr?ﬁ'ﬁa*wmm ﬂafﬁr[mq;m;ﬁ " Y
HT THA 1 SR § AN I TGE .4mﬁ€m W TweRt T, e
T AT AAT AL ENE RN o o 2dw @ gl @
RE SISO |y A @ @t Cae P
wETET. T o @ aaf 9X ST 2 1 AW M 9 O ) gaER F
& 7e 7 T & | gqsa?aaafzsﬁr,‘zmaﬁ-{' P difater wam
ww FATT FH W@ § AT AL A | gere e 7 g i e g At
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FT T-H I T FECE § HeQ H
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Y Wi ey srgwaTter Wmm’«gsﬁsmrmﬁzﬁ B
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ot T sy fg ¢ B & wER %‘Weﬁmfzxﬁwmamww
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ar o % mmm#mw%ﬁﬁw g, fawdt o
I T & AT O E S I, mwﬁﬁ,wmweﬁvr IR
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PR (R R F AT TR E | - 'm LAl SR LR S
ST @ FeAEAT qTHEr W A A NA | o1 wifgy 1 gafag #F At st
T TR B a‘q‘rﬁ?ﬁama:rrmsm-,ﬁ\g” U

a1 FT TR T mm,r_ﬂanjm?ﬁmwg?@gmgn
2?7 g e, g 3.1§-(;r #X: THE VICE-CHAIRMAN (SHRI BHAS-
P ) ' KAR ANNAJT MASODKAR) : Mr. V. P,

26 =T FY T E 31’1'( mervh from congress.

”“F ¥ G A SHRI VISHVIIT P. SINGH : The other

' e
TR EeTent ??WT"TWGT%‘ ) V. P. Singh was also from the congress.
WP’?WH"TWW?TT?UH‘IW This is 2 very dangerous thing that vou
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said. The other V. P. Singh was also from
the Congress,

THE VICE-CHAIRMAN (SHRI BHAS-
KAR  ANNAJI MASODKAR) : How
much time will you take ?

SHRI VISHVIIT P. SINGH : I will
conclude very quickly. I will start with my
sonclusion.

Mr. Vice-Chairman, Sir, the tragedy is
that we are sitting here debating the Appro-
priation Bill and not really discussing the
Appropriation Bill because it is all a
political debate which is going on. The
fact is that none of this including the pass-
ing or not passing of the Appropriation Bill
has got any effect on Punjab.
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1 feel very strongly about this matter, Sir.

[6 SEP. 1990]

BEEMT

It is a fong time since 1 have spoken about |

Punjab.
Punjab was probably about one and a half
or two years ago. And I am speaking to-
day for only one reason because I have

And the last time T spoke about

come to know through the newspapers and .
through the information given to me by

various people that there is a very sinister
move afoot. And I would like to warn you,
Sir, I would like to warn this House, and
through the medium of this House, I would
like to warn the nation that this is some-
thing which is most sinister and dangerous
which is about to take place.

SHRI T. A. MOHAMMED SAQHY
{Tamil Nadu) : Mr. Vice-Chairman, Sir. [
am on a point of order. He said, he warns
you. He cannot warn the Chair,

SHRI VISHVIIT P. SINGH : No. no.
1 am making you aware of the position.

AN HON, MEMBER - It is » worning to
the Government.

SHRI VISHVIIT P. SINGH - | will 1ake
it back.. ..

SHRI T. A. MOHAMMED SAQHY :
You must take it back.
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SHRI VISHVIIT P. SINGH : T will take
it back if you let me complete my sentemace,

(Interruptions)

THE VICE-CHAIRMAN tSHRI
BHASKAR ANNAJI MASODKAR) : It
is only to the Chair.

SHRI VISHVIIT P. SINGH : Sir, the

hopes of the people of Punjab have been
raised by the Parliamentary elections, by
the announcement by Governor Ray of
the SGPC elections, by the announcement
of Governor Ray of the Assembly elections,
by the announcement of Governor Ray of
the local bodies elections, which announce-
rents were in consonance with the promises
made by the Janata Dal in its Manifesto
and post-election promises. And, Sir, none
of those promises has been fulfilled. And
now the sinister move which is afoot is to
revive the Punjab Assembly, There are

cases pending in the Punjab High Court.
SHRI YASHWANT SINHA (Bibar) :
Sir. it is sub judice.
THE VICE-CHAIRMAN (SHR1

BHASKAR ANNAJI MASODKAR) : He
is saying so.

SHRI VISHVIIT P. SINGH : I am not
mentjoning anything. I am just making a
point here. I want to mention one thjng
to you. You do mnot understand, Mr.

- Yashwant Sinha, what the importance of

this is because what is happening, Sir, is
that the Government counsels have argued
that the Ajsembly should be revived. The
term of the Assembly is about to expire. 5
Years will be over. But they are demanding
of the court that the Assembly should be

‘revived for which. ..

THE  VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR) : We
should not discuss that here.

SHRI KAMAL MORARKA : Sir, this is
objectionable . . .

SHRI YASHWANT SINHA : This i¢ sub
judice.

SHRI KAMAL MORARKA ; The Court
will decide, Why are you deciding ?

SHRI VISHVIIT P. SINGH : I am not
deciding. The Judge is deciding.
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I am telling you, If you revive that
Assembly.
THE VICE-CHAIRMAN (SHR1

BHASKAR ANNAJI MASODKAR) : That

is okay.

SHRI KAMAL MORARKA : We can
revive it once the Court tells. Please do
not pre-empt the Court decision.

SHRI VISHVIIT P. SINGH: If you
revive the Assembly, we will tell you, the
people of Punjab will not forgive you.
The people of Punjab will not pardon
you. ..

SHRI KAMAL MORARKA : Sir, this
naked fascism in the House is not per-
mitted. He is saying, people of Punjab
will not pardon me.

SHRI VISHVIIT P. SINGH : I tell you
that. They will not pardon you. ..
(Interruptions)

SHRI KAMAL MORARKA: Is he
speaking from the Ram Lila Maidan or
what ? People of Punjab have already
decided about them.

SHRI VISHVIJIT P. SINGH: I have
given my warning. And I conclude.

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR) : Every
word the Member says in the House has
its own importance. Let us not get into
the passions. Every word you speak has
got some importance. It goes to
nation. I hope, we keep within our own
ambit.

SHRI T. A. MOHAMMED SAQHY :
As the National Front Government has
not committed any sin, they need not be
pardoned by anyone.

- SHRI VISHVIT P. SINGH : They have
argued in the Court. They have instructed
the advocates to argue in the court, and
impressed upon the court that the Assem-
bly should be revived, not only it should
be revived but the balance of the term
also should be given to it. And that will
be playing with the sentiments of the
people of Punjab, that will be playing
with democracy in Punjab, that will be
getting rid of all the aspirations of the
people of Punjab.

[RAJYA SABHA]
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© THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR) : You
"have finished ?

" SHRI VISHVIIT P. SINGH: 1 have
| finished.

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJi MASODKAR) Mr.
jSubramnnian Swamy. Please be brief.

i SHRI SUBRAMANIAN SWAMY (Uttar
| Pradesh) : Sir. I will take just two minutes.
. (Interruptions)

| SHRI CHATURANAN MISHRA : M.
' Vishvjit Singh has gone to check his blood
, pressure.

. THE VICE-CHAIRMAN (SHRI BHAS-

i KAR ANNAJI MASODKAR) : I only said

' that every word that we speak here has got

iits effect outside. Every word.

| SHRI CHATURANAN MISHRA :
agree with you.

SHRI SUBRAMANIAN SWAMY (Uttar
Pradesh) : Sir, the people of Punjab have
had two opportunities to go to the polls.
One was in 1985 and the other was in
1989, November. On both the occasions,
they have demonstrated their faith in
elections. They went to the polls peace-

, fully. Compared to the other parts of
" India, the elections in Punjab were far
more peaceful.

I

Now, the question that bothers us, the
i question that concerns us, is this. Earlier,
| the extension of President's rule was
jsought by the Government and it was
“ given. This period is to expire next month.
| But the Government has not told us as
| to what they are going to do. Mr. V. P.
1 Singh, the other Mr. V. P. Singh, has run
1 away. Rather, he has left. But he had a
point which, in his anger and blood pres-
sure. he clouded it. The fact is that the
, Government counsel has made certain
| statements in the court. What the court
i should decide, we are nobody to say.

| THE VICE-CHAIRMAN (SHRI BHAS-
. KAR ANNAJI MASODKAR) : Let us not

discuss it.

SHRI SUBRAMANIAN SWAMY : The
court may take its own decision. I am not



kY2 The Panjub Appropriation

saying anything about it. Recently,
successfully got two notices issued.
ruptions)

I
(Inter-

THE VICE-CHAIRMAN (SHRI BHAS-

KAR ANNAJI MASODKAR): Mr.
Swamy, vyou know that Government
counsels arguing one way or the other

does not affect the court.
judiciary is independent.

In India, the

SHRI SUBRAMANIAN SWAMY : But,
for the,

we can criticise the Government

brief they give to their counsel. And the

brief given to the counsel here is, they are’

in favour of reviving the Assembly.

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR) : We should
not discuss it.

SHRI SUBRAMANIAN SWAMY : It is !
a Government decision. Sir, You have been |
an eminent judge. The concept of sub
judice has undergone so much change. I.
myself, have been taking up contempt of
court matters.

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR) : I know
you have appearing. (Interruptions) )
|

SHRI SUBRAMANIAN SWAMY : Sir,

as ¥ said, the people of Punjab have de-!
monstrated their faith in democracy in
the last two elections which were peaceful.
Therefore, elections should be held imme-
diately whatever the court decides. Elec-
tions should be held next month.

[6 SEP. 1990}
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is the situation that has arisen. Now,
what have you done concretely in the last
six months, as a member of the Cabinet ?
Not as Finance Minister. As Finance
Minister, you have got something else to
do. As a Member of the Cabinet, can
you tell this House as to what you have
done in the last six months so that the
people of Punjab can say that you have
1 feeling for them ?

THE VICE-CHAIRMAN (SHRI BHAS-

KAR ANNAJI MASODKAR): Hon.
Minister please.
PROF. MADHU DANDAVATE : At

long last. Thank you, Sir.

Mr. Vice-Chairman, Sir, I will not take

. much time because whatever be the inten-

sity with which Members expressed their
views, I still find a certain common
thread runninz through the views expressed
by various Members. To my mind, that
is more imporiant.

One of the hon. Members rightly said
that if the Punjab problem is to be solved,
we must realise that to lead the politics
of Punjab, we cannot drop anybody from
the Centre by parachute. The leadership
has to rise from the root and soil of
Punjab. Unless this is done, merely some

i sort of a transplant in Punjab is not going

to solve the problem. Sir, since this the
Punjab Budget, allow me to be bit rele-
vant and refer to some of the financial
and economic problems. Though I know

: that hardly anyone has raised those prob-
lems, I have firmly believed, not only after

! being the Finance Minister but even before

The other point that I want to make is
this. Today. in Punjab, in every village. i
they say that the ane Minister came in .
an open jeep and he made so many pro-‘
mises. The real, core, issue today is that’
nothing has been done since then. Of ‘;
course, this is an Appropriation Bill. Mr. !
Madhu Dandavate, as an Opposition
Member, has been in the forefront in the .
Lok Sabha, speaking on various issues. I’
just want to ask him one thing. What
happened to those ‘terrorists’ who killed,
or organised the killing of, over 5,000!
innocent Sikhs in Delhi and other places ?;
You have done nothing. As a consequence, :
today, T wonder whether the Prime Minis-"
ter who. al one stage. had gone in an open
feep. could go in a tank to Punjab. This

that, that no one is born terrorist. Terro-
rists are actually created on a soil and
{ there are many factors inside the country
and across the border that are responsible
for engineering the terrorists in Punjab and
they are trying to create aberrations and
| distortions in the politics of Punjab. I
have had a number of occasions to go to
. Punjab, talk to those who are journalists,

. others who are analysts, political scientists

and also those who have some sympathy
for the terrorists and I found that in a

: certain climate the terrorists try to take
| advantage of the misunderstanding among

the youth, try to enlist their cooperation
and sell the ranks. Therefore we must &y
our best to see that the people are weaned
away from the terrorists. Sir, in this lund
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we have seen Jayaprakash Narayan who
could go to the Chambal Valley and he
could ask a number of gangsters to sur-
render their arms. He believed that basi-
cally men are not criminals. Criminal
trend is foisted on them. Therefore, on
the one hand if there is economic dis-
content in Punjab, if there are problems
of under-development, problems of un-,
employment, there are certain problems
that have been created by smuggling that
is taking place across the borders and some
youngsters are merely utilised as pawns,
to see that they get quick money, they are,
enlisted by some spies and others and'
utilised as terrorists. In that case, if you:
try to eliminate those factors, might be,’
what Kamalji said probably some might
not have liked it, but the thrust of his!
argument was that we must wean away
people from the ranks of the terrorists.
Therefore, those who ask us what has|
been done for development 1 would briefly
like to tell them that as far as the new,
Government is concerned. for Thein Dam |
project the provision that has been made
is Rs. 145 crores. For Ropar thermalr'
project Stage Il we have provided Rs. 80
crores, for UBDC II the provisicn is'
Rs. 12 crores, for Sutlaj Yamuna Link
Power Project the provision is Rs. 4 crores
and for Rice Straw Thermal Project the
provision is Rs. 5 crores. Coming 10
irrigation projects, the provision for
Shabnahar & Kandi Canal is Rs. 12 crores,
Lining of Channels & Canals Rs. 18
crores, Low Dams Rs. 6.5 crores and
Tube well Installations Rs. 8.70 croreg
I do not want to give more information
about some of the activities, but since one
of the hon. Members on the other side
referred to fencing, also referred to the
problems for bringing about certain changes,
I would like to indicate that already the
first phase of fencing has been completed,
the first phase of flood lights has also been
completed, the second phase is on, and
we have also made provisions and pre-
pared the time-table for the third phuse.
All the problems that have been mentioned,
we have already referred to them.

About the projects in Hoshiarpur and
other problems, we are trying to provide
the resources for the local bodies in
Punjab by raising the octroi ‘ggd,_p‘roviding
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them from Rs. 70 crores to Rs. 120 crores.
All those provisions we are trying to
make. Therefore, we are quite conscious
of the economic and industrial problems.
We will take care of them and try to see
that because of economic discontent the
youth is not termed as a terrorist. That
is the attitude that we will take.

At the very outset I would like to lay
stress on one more point. Let us not com-
mit a blunder of taking it for granted that
all the Sikhs in Punjab are Akalis and all
the Akalis are terrorists. All the Sikhs are
not Akalis and all the Akalis are not ter-
rorists. Let us not have the equation and
identification of all the three elemen‘s. You
agrec with me. Thank you for your appre-
ciation. This being the case, let us not
tarnish any particular community. At the
same time, I would like this Parliament,
the various parties and all secular elements
to ensure that the hurt Sikh psyche is pro-
perly restored. What Dr. Swamy said in
the end is very relevant. [t is not merely
a question of how many men were killed
in Delhi or at Bokaro or Kanpur. When
people are killed in a particular circum-
stance, their psyche is hurt. And to heal
that is most important. People may aca-
demically discuss whether the Bluestar
Operation was correct or not. Some of us’
strongly spoke about it and T can say that
our friend. who was the President of our
party, Shri Chandra Shekhar, issued a state-
ment. I know in the other House and in

'this House also, harsh language was wused

against him. But everybody today believes
that whatever be the justification-even those
who ruled at that time, all of them realise
—it had hurt the Sikh psyche.

SHRI SUBRAMANIAN SWAMY : Why
don't you make him the Prime Minister 7
He can solve the Punjab problem.

THE VICE-CHAIRMAN (SHRI BHAS-
KAR ANNAJI MASODKAR) : You said
that he made the last point. He is giving
you the last point.

PROF. MADHU DANDAVATE I
know Dr. Swamy for years together. He
is known for quick solutions of very long
problems, But T would like to seek his
advice in his chamber and not ‘in this
Chamber. : K

T was trying to point out that some pecple
try to amalyse the problem and objectively-
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try to come to the conclusion under what
circumstances the tanks and machine-guns
had marched towards the Gurdwara. I
would like to pose a question. [ do not
want to hurt the religious sentiments of
any community. Imagine for a moment,
whether it is a Hindu temple. or a mosque
or a Gurdwara which might have given
shelter to some undesirable elements and
as a result of that the tanks and machtne-
guns were to move to that temple, or mos-
que. or Gurdwara, let me tell you that
there are religious-minded people, inspite of
the fact that some anti-social elements were
being harboured by that religious institu-
tion. whose psyche would have been dis
tabad. whether it would have been a
Hindu temple, or a Muslim mosque, or a
Gurdwara or even a church Therefore
these sentiments should be taken note of.
Rather than rubbing that particular issue,
we have to see that the disturbed payche-
.~ properly restored,

There are other problems whick have
been raised by hon. Members and I will
very briefly take note of some of those
problems. For instance. there was one
poinf which was raised by a numbe: of
rersons and | fully agree with this that
merely through administrative machinery.
it will not be possible for us to solve the
Punjab problem. If we feel that merely
by tightening the police machinery and put-
ting more efficient police officers with more
efficient rifles and guns, we will be able to
solve the problem. it will not be so. And
therefore. some administrative solution of
the problem will not do. And T ulso fully
agree with one particular point of view that
some of the officers were guilty of certain
crimes and if the same machinery is ailow-
ed to continue. in that case peopie will not
have confidence in that machinery. 1 agree

that this particular problem has got Lo be
examined.

When we talk about violence. sometimes
we rather glibly talk about the actions of
<acurity forces. But 1 must say that while
we can condemn the atrocities by the police
and State violence, let us not even obliquely
try to justify the violence by the terrorists.
And today -go and see the sceme. § had
the opportunity to go to Jalandhar, Amrit-
sar and a number of other places and some
of the rural areas. And 1 got the pictore
that now a days, these terrorisis do wot

[6 SEP. 1990]
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«ttack Hindus so much as they attack
the Sikhs because I was just talking
to Mr. Sikander Bakht, in the old freedom
days, those who stood by nationalist leaders
like Maulana Abul Kalam Azad or Khan
Abdul Gaffar Khan were always regarded
by the communalists as enemy number oune.
And they used to say, “You are not pre-
pared to join the Muslim League”—that i,
the mainstream Muslim party—“and you
have the temerity to follow Maulana Atul
Kalam Azad, Khan Abdul Ghaffar Khan
nd Mahatma Gandhi; you will be our tar-
avt No 17 And those who were nationalist
Muslims. they were attacked by the

com-
munalists more than others. That is exactly
what is happening today. The terrorists
are not very much disturbed if the non-

Sikhs do not support them. But they tell
the Sikh community today, “You are Sikhs;
we are working for Khalistan: we want {0
give expression to your aspirations and. in
spite of that, you are not prepared ic jcin
our slogans and. therefore, you are our
enemy No. 1.” Just try to find out how
many Sikhs are being killed today. They
are at the forefront so far as the victims
are concerned. Just as it happened in the
pre-freedom days when the nati~nalist Mus-
lim was enemy No. 1 of the communalist
Muslim, similarly today. as far as the ter-
rorists are concerned, they consider the
secular Sikhs. the valiant Sikhs. the nationa-
list Sikhs and those who refuse to be the

victims of terrorist politics as their enemy
No. 1.

Therefore, for this, as my fricaus, espe-
cially from the left, have rightly said, we
must have mass mobilizition of the peoplz
by the side of secularism. But we must
understand. when we talk of secularism in
the context of Punjab, what we do mean.
Secularism does not merely mean non-re-
ligionism, non-opposition to religion. For
instance. there are people belonging to
various religions and there are men like
me who don't profess any religion at
all.  But secularism means co-ciistence of
all the religious groups and even hose whe
don’t believe in religion, and harmonious
relationship among them. That 35 what is

_needed and that atmosphere has to be creat

ed there. Therefore, if you movwe on a
communal line as far as the politics of
Punjab is concerned, I think it will be a

very wrong thing. I do not want even poli-
tics of

.............



383 The Punjab Appropriation [RAJYA SABHA] No. 2 Bill, 1990 384

SHRI M. A. BABY : Will you please F‘India might be minorities in that parti-
yield for a while ? When you define sccu-icular State. In the case of Kashmir
larism, one very fundamental ptank is of when we talk of minorities, in that
sgparation of religion from the Statc (net | particular State, probably, Hindus may
is also very important. I become a minority. And, when we talk

} ‘ i . rabout the minorities, whether Hindu
. }?.ROF' MADHU DAND‘?\ ATk ."Th“"'miml‘ity in Kashmir or Sikh minority
is right. W!len 1 say peace ul co-eXisience  elsewhere. some people say that this is
and harmpnlous relatlonsblp, \_hzzc meah™ L poeudo-secalarism and this is minorityism,
even the State has to act in such a manner | But it is not so. In politics, in Parliament
that no religious group will feel that they [ and in our social life, what is the fest of
are being suppressed. And rﬁzmembe}:, | democracy ? It is not what rights and
when we talk of minorities, let us be very ‘ privileges that the majority in the House

clear. ]enjoys but the rights and privileges that

THE VICE-CHAIRMAN (SHRI BHAS- |2 dissident minority enjoys, and that

KAR ANNAJI MASODKAR) : Probabl, Edecides whether we have democracy in
he is speaking of the negative. You are | this House or not, whether we have de-

apealing of the positive. . .. (Interrup- | mocracy in our social life or not.

tions) ... i Therefore, our Constitution has rightly
SHR1I SUBRAMANIAN SWAMY : Iﬂfprescribed certain privileges and pl‘eSCl'ip-
communist countries, I think, ike State is. tions for the minorities, no matter whether

anti-religion. . . (Interruptions), [they are linguistic minorities, religious
. ¢ inorities and so on. Therefore, we have

; AND 8 U inainel . ’
PROF. MADHU D AVATE lto take proper precautions about this and

i is changed today. Today ! .
think that concept is change t(:lL ay. Today 'see that not merely in terms of what we
you go to Moscow and you will find that : ite i . .
there is a revival of many churches, and (wiite In the Constitution but in ground
there the State has taken that atitnde. oLy We must be able to offer that type
avitude, ' .
¢ the State ' rof protection and create that type of

THE VICE-CHAIRMAN (SHRI BHAS- 1[ climate. Then I don’t want secessionism.

KAR ANNAJI MASODKAR) : Let us be ' Therefore, T would like that even in the
in Delhi, not in Moscow ! fcontext of Punjab we must have a twin

policy, and the twin policy should be
.SHRI DIPEN GHOSH : And let us co- l flexibility with firmness, firmness in deal-
exist. ing with terrorist activities, If we find

PROF MADHU DANDAVATE : T hope | that my attitude, flexible attitude, leads me
, to generate some sort of sympathy for the

‘. . . .
Moscow” is not unparliameatary, Sir. . e e . ; .
P 7 Vterrorist activities, I think, it will be a

THE VICE-CHAIRMAN (SHRI BHAS- 'very wrong thing. There should be firm-

KAR ANNAJI MASODKAR) - \o, not. ness about the terrorist activities and flexi-
at all. 'bility about the legitimate demands, legiti-

'mate aspirations of the various sections

PROF. MADHU DANDAVATE : I of the population. And in relation to
hope, at least after Gorbachev, he won't!pypjab that particular aspect will have to
say that. ‘be borne in mind.

BHASKAR ANNATI  MASODKAR) 1/ THEfe is one more aspect to  whick
They have revived all the churches there. ! ﬁany Membe.rs have referred. .Our friend,
 Mr. V. P, Singh, who spoke in the end

PROF. MADHU DANDAVATE : So, also touched on the point, and that ques-
what I was trying to point out is, when tion is what options and alternatives are
we take this attitude, I would like the open to us. Theoretically there are three
pseudo-radicals also to take note of the options in Punjab. One possibility, the
fact that when we talk of minorities,‘ first alternative is that we can have revival
there micht be certain groups who will be, of the Assembly. Only theoreticd! options
minorities at the national level and, when I am mentioning. The second is the possi-
we take certain States, it might be that’ bility of fair and free elections. And the

those who are the majority all over third possibility is President’s rule,
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My friend, Mr. Yashwant Sinha righty
said that whatever is in the realm of the
court of law, let us not discuss here.
Therefore, whether the Assembly will be
revived or not, neither the Parliament can
decide nor can the political parties decide
about it. Fortunately, in this country still
a free judiciary is there. Therefore, what-
ever be the decision of the judiciary, that
might be one option. But, if you ask me,
if projecting what is likely to happen in
the court does not violate the ethics re-
garding judiciary—that is not so, even in
the Golaknath Judgement, the Sajjan Singh
Judgement and other judgements some
people had expressed what the judgements
were likely to be in this very House and
in the other House; thai is not supposed
to be violation of ethics regarding judi-
ciary—my own personal feeling is, look-
iag to all the precedents, I do not expect
that any decision may come about the
revival of the Assembly. But we cannot
predict. That is one option,

The second option is fair and free
elections. 1 do not want to go into pro-
blem about last time how fair and free
ihe elections were. But 1 agree that if
fair and free elections’ possibility is there,
it is very wrong to reject the path of
fair and free elections. But who will
decide, what is the assessment, whether
fair and free elections are there?
We have Parliament. We have vari-
ous political parties. We have the
Opposition and ruling parties. We
can sit together and find out what our
assessment is. We can study the ground
reality on the basis of the experience of
our own political parties actually func-
tioning in Punjab. We can sit together,
and without dividing ourselves on the
basis of the borders of the parties, we
can (ry to evolve a consensus. Do we
not evolve consensus on a number of
issues 7 On the question of non-aligned
policy, are we not able to evolve a con-
sensus ? As far as the basic fundamentals
of the economic planning of the country

and the country’s economy are concemedly
"That means

have we not ensured some sort of a con-
sensus ? Therefore, regarding our assess-

ment whether fair or free elections will,

bc possiblc or not, I think, we should
consult among ourselves, and with a free
mind and without any prejudice and bias

13—522 RSS/90
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against the elections if we can come to
the conclusion that there is an environ-
ment, a political environment that is
suited to holding elections there, you can
rest assured that the National Morcha
Government will not at all come in the
way of the elections. But we will be
guided by the consensus amongst all the
parties. We will not divide the opinion
on the basis of political parties, and if
we. .,

SHR1 YASHWANT SINHA :
second. That means that the
ment has an open mind on this,

Just a
Govern-

PROF. MADHU DANDAVATIE : Yes,
yes, of course.
SriRI YASHWANT SINHA Will it

be right to say that we have not closed
our options regarding this ?

PROF. MADHU DANDAVATE: Not
at all, Exactly that is what 1 am saying.
When my colleague rightly wants my
specific commitment, I would like to say
that as far as our Government is con-
cerned, even on the basis of the Cabinet
decision, we have decided that that option
i1s completely open, and we will be guided
Ly the enviropment which is assessed by
political parties not only functioning in
Pailiament but the ground reality of the
political parties in Punjab on the basls
of that.

Third, of course, is that if at all the
first option and the second option are
closed, then, there is no third alternative,
In that case inevitably we will have to
move to President’s rule. But we are
not looking to President’s rule as the
Jdesirable alternative. When everything
gets rejected by the situation, then only
we will think in terms of that. I think,
in the past also we have applied the
same logic. Therefore, as far as elec-
tions are concerned, we are taking that
attitude.

SWAMY :
will be

SUBRAMANIAN
Parliament session
again very soon.

SHRI

PROr. MADHU DAMNDAVATE :
There are Parliamentary pames Thev can
be consulted. It is not merely.... .
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SHRI SUBRAMANIAN SWAMY : Gandhi was the Prime Minister, I may
But you, cannot extend the President’s|be permitted to narrate my own expe-
Rule without an amendment. rience. When she started attacking the

PROF MADHU DANDAVATE : !
Just listed to me, If at all the President’s
Rule is to be continued, it is very clear.
You know before November the term
will be ending. Therefore, if we have to

have the President’s Rule, there is no
provision, because all the Constitutional
avenues have been closed. Unless we
are able to have the Constitutional

amendment, that possibility is not there.
If at all that particular option is forced
on us, there is no other alternative but
to have an emergency session of parlia-
ment. In that case if at all it is
necessary, the Constitutional amendment
will have to be taken up.

1 would also make it very clear that as
far as Khalistan and Apandpur Sahib
Resolution are concerned I do not want

to go into the controversy of the
Anandpur Sahib Resolution.  But re-
member, when the last elections took
place. just a day or two prior to that

election, the former Prime Minister came
out with a statement saying that we are
all supporters of the Anandpur Sahib
Resolution. So, with that they went to
the polls.

SHRI CHATURANAN MISHRA
They referred it to the Sarkaria Com-
mission,

PROF. MADHU DANDAVATE :
Commission came afterwards. I
coming to that Jater on. But later
I feli—please don't blame
use the term some people derive
vicarious satisfaction. The persons who
dubbed the Opposition parties—the BIP,
the Janta Party, the left parties, the
Congress (S), all of them—as supporters
of the Anandpur Sahib Resolution and
betraying India’s unity and integrity, the
same persons when the Accord took place,

The
am
on
me if I

put one clause that as far as the Anandpur
Sahib Resolution is concerned, whatever!
they had said in the past, they would§
ignore it and would keep their mind open
and try to find out from the Sarkariai
Commission as to what exacty is the infer- |
pretation of that. Anyway. when others
don’t subscribe to that, they don’t take
a dogmatic attitude. When Mrs. Indira

Opposition parties on the question of the
Anandpur Sahib Resolution, I produced a
White Paper her own party had produced.
I produced one particular page, which was
a political resolution of the Akali Dal
When Mr. Morarji Dasai was the Prime
Minister, he was very firm. He said you
have had so many interpretations of the
Anandpur Sahib Resolution. So, we are
not opposed to the judges. I am not
concerned what is your interpretation. I
want to have a clear resolution in which
through a resolution you give a commit-
ment to Indian’s unity and integrity. And
there was a resolution passed by the
Akali Dal Saying that they stand by
India’s unity and integrity. 1 conclude
my observation by saying that our
Government and our party takes a firm
position as far as India’s unity and inte-
grity is concerned. The 1947 partition of
India was the first and the last partition
of India. No partition of India will take
place after that and we are committed to
India’s unity and integrity, I suspect
nobody’s loyalty.

£} T ACH ARE (I SEI) ¢
|- ar &gt feer @ e @ W8T )
ST, WY qUEAT : AE) A o @I .

Y W T gqrEw o Pady arY &

[EE A
S[. WY P : A9 qAg ar, #

a3 &g WL, BU U aE QU ge
# feu gowR &C | # &TweRr &dt
771 3. ug fadr e =T & oW
FET 8, A3 & HreRe g 4
afwawe @ wfuedye g 1 g9 Wi

¥ E@T-TOAE AT E LAY 1962 @
WIT g ar get nieame § a3t
geWe gfafe a1 Powar, 1965 &~ Zw+
ag P o s g we oifedr wEed
g, wied T g1 o ug Wl w5 SeE
CRTR

No particular religious group or com-
munity has a monopoly of patriotism and
no particular religious group in this
country has a monopoly of treachery.
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Nobody can monopolise patriotism and
don’t think that anti-social elements or
anti-national elements are restricted to

any particnlar religious group or com-
munity. 1 think in this land of Gandhi,
we have a composite culture. There is
no primary citizenship for any religious
group and no secondary citizenship for
any particular group. All of them have
an identical citizenship in the country
and nobody is subordinate and nobody
is primary. That is the attitude.

If through our behaviour we are able
to communicate that feeling to various re-
ligious groups in the country, I have not
the least doubt that no community and
no religious group or no linguistic group
will develop that feeling that we are
supporting anyone e¢lse. But unfortu-
nately sometimes we indulge in pamper-
ing. We indulge in appeasement and
sometimes  we try to  doubt the
character and the integrity of some
people and that is why the complications

take place. If we avoid all these,
just as some of the ©problems we
have solved by c¢nmmon cooperation

we can biing normalcy. Only the other
day when the Praser Bharati Bill was
passed if you would have listcned to the
speeches that were dclivered in the other

place — say at the nther place because
according to the rules you cannot refer
to the other Hou-e also—at other

place — speeches after speeches a new
chapter has emerged. We found that a
new cooperation ha< taken ploce but
when we walked only a few feet to the
Upper House we found slight cracks took
place.

SHRI SUBRAMANIAN
This is a wicer House.

PROF. MADHU DANDAVATE :
Naturally, wherever you are there that is
bound to be n wiser House, The wisdom

SWAMY :

of this Houwe is epitomised hy Dr.
Swamy. 1 can see that.
SHRI SIKANDER BAKHT : Don't

you denigrate my citizenship,

PROF. MADHU DANDAVATE : Not

at all. I see the minorities
political minorities, linguistic minorities
and religious minorities. Unfortunately

(6 SEP. 1990]
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we feel that it is only one particular re-
ligious group that is the minority. 1 think
in every society, in every Parliament,
every House and in every Committee, it
is not the majority's case but it is the
dissidents’ and the minorities’ case which
decides the content of democracy. With
these observations, 1 request. .

Y sowe Pew  Paw T R @
Rt g1 9 ag ey Pem o B
TETY R B O9ET aE WetE &
TR g, WY O FS g AT 59 AL
SroeweTe g, o 3 A @ w®
TH JT HW T T W IT AT @
el
sl

PROF. MADHU DANDAVATE :
Firstly, I may remind my friend that
some of us were part and parcel of the
eleven rounds of talks that have taken
place in the old days where one by one
the problems were solved. 1 may remind
the House that even when we sat in the
tripartite committee meeting wherein the
Akali Dezl. the Opposition parties and the
then ruling party and the Government
representatives were there, out of ten
issues, nine issues were already settled.
For instance, it was agreed by the Akali

Dal, as far as the water dispute is con-
cerned, that it may be referred to a Tri-

bunal. Als far as a uniform law for
«urudwaras is concerned.
SHRI CHATURANAN MISHRA: It

ks not yet been sent to the ‘Tribunal.
That is why T asked you why we are not
doing it.

PROF. MADHU DANDAVATE :
Whether it is the question of gurudwara
law, whether it is the question of language
in which the kirtans are to be recited from
the All Irdia Radio, border disputes and
he water dispute, onc by one they were
seftled and only half an issue was left
unsettled -nd that is Abohar and Fazilka.
These we.> two things which were left.
I remembc —I do not want to take his name
—but one Home Minister at that said “1

are there,;Think, we have already sorted out almost
‘a1l the issues, only half an issue is left”
;and the phrase that he used was “the ele-

in this country when we talk of minority,| phant has safely passed through the gate,
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only the tail is left behind.” T jocularly
said in a sense of humour “Mr. Home
Minister, the elephant has safely passed
through the gate but if the tail is left
behind, I hope the tail will not wag the
entire elephant and bring it back.” Some-
thing happened which I do not want to
relate. Let us forget all the memories of
past politics but something had happened
at the political level. Therefore, what
was sought to be settled was disrupted and
again the politics of confrontation began
at a later stage. 1 can assure our col-
league that questions for which the solu-
tion is already arrived at and accepted, we
will make all possible efforts to see that
is pushed forward. The question  of
referring  the maiter to the Supreme
Court, as far as the water dispute referred
to the Tribunal is concerned and as far
as other problems are concerned we will
look into these. Some of them have al-
ready been scttled. T must again point
out that we have made some commitments
like the one that we will remove the 59th
amendment which took away mnot only
right to property but right to life itself.
We have removed it Dr. Swamy spoke of
the psyche of those Xilled in Bombay,
Kanpur and Bokaro. We set up the
courts and we had decided that that
should be enauired into.  As far as
widows are concerned, Wwe solved their
problems and the question of pension was
already there. Like that, a number of
qﬁestions were solved. I fully agree with
you. . (Interruptions).

SHRI CHATURANAN MISHRA :
What about Chandigarh ?

PROF. MADHU DANDAVATE :
About Chandigarh also, 1 will tell you.
As far as Chandigarh is concerned, they
want the entire package to be settled, We
are definitely of the view that Chandigarh
will be the capital of Pupjab. On that
also, there is no difference.  Therefore,
in a piecemeal manner, the issues cannot
be solved. There are certain  tensions.
Whatever lapses are there, I modestly
and humbly accept all those failures. I
will not consider them as our SUCCRESSES
and whatever is untesolved and unsolved,
we will try to solve that, But let us
try to do it with the cooperation of
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all the parties, whether Opposition or
ruling. But do it in a particolar per-
spective. Don’t merely try to put the

entire blame on the political parties. Let
us for the time being also forget what
happened in the past because every time
we try to dig the past—you dig our past
and we dig your past—in that case the
future of Punjab cannot be built up.
So in the interest of the future of Punjab,
let us bury your past and our past also
and concentrate on the future. If we do
it unanimously by mobilising the sense of
the people, we still will be able to solve
the problem and in that you will find

our Government will not be wanting.
Thank you, sir.

THE VICE-CHAIRMAN {SHRI
BHASKAR ANNAJI MASODKAR)

Now the question is :

“That the Bill to anthorise payment
and appropriation of certain sumps from
and out of the Consolidated Fund of
the State of Punjab for the services of
the financial year 1990-91, as passed
by the Lok Sabha, be taken into con-
sideration.”

The motion was adopted.

THE VICE-CJTATRMAN
BHASKAR ANNAIJT
We shall now take uo
consideration of the Bill.

(SHRI
MASODKAR) :
clause-by-clause

Clauses 2. 3 a4 :he Schedule
added to the Bill.

were

Clause 1, the Enacting Formula and
the Title were add-d t» the Bill.

PROF. MADHU DANDAVATE : Sir,
I beg to move :

“That the Bill be returned.”

The question was put and the motion

was adopted.

PROF. MADHU TANDAVATE : Sir,
there is one more Oill.

THE VICE-CTFAIRMAN (SHRI
BHASKAR ANNAJT MASODKAR)
I am takinc it up. Now let us decide

how much time we are going to sit be-
cause after two Appropriation Bills...
(Interruptions).
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'SHRI DIPEN. GHOSH : Sir,, we can
pass these two Appropriation Bills without
any debate.

THE
BHASKAR ANNAIJI
No, there are hon. Members

waiting.

VICE-CHAIRMAN (SHRI
MASODKAR)
who are

SHRI M. M. JACOB : Sir, I have one
point.

SHRI CHATURANAN MISHRA : Sir,
1990

the Appropriation (No. 3) Bill,
should be taken up.

SHRI M. M. JACOB : Sir, last time,
the Finance Bill was bulldozed in this

House and nobody ever opened his mouth
on the Finance Bill. In this background
at least a nominal time may be allotted
to the finance Bill and the Appropriation
Bill now. Of course, one hour s set
apart. It can even be reduced. But you
give some time for this. And if the
House is going to sit longer, then you
have to think about the arrangement of
food also. I hope it may not be that
much. The Minister of Industry is today
sitting here. Yesterday, he was not here,

We are not particular also. (Interrup-
tions).

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR) :

I must tell you. I was given to under-
stand that there will be no discussion and
the Bills would be passed. But anyway,
it is for the House to decide and I
cannot stop the discussion.

THE LEADER OF THE HOUSE
(SHRI M. S. GURUPADASWAMY)
Sir, it is for the House to decide. I had
a talk with the Leader of the Opposition
in the evening and he also agreed that
these two other matters can be passed
without much debate.

If any Member wants to participate, I
have no objection at all. It is just a
suggestion to the House. I am not stopp-
ing a debate at all. It is for the House
to decide, as I said. But if we can
finish it quickly, it will be befter.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR) :
Yes, we will try to finish it quickly.

[6 SEP. 1990,
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SHRI SUBRAMANIAN SWAMY:
Can we know whether the Session is
going to be extended or it is going to
end tomorrow ?

THE VICE-CHAIRMAN (SHR1
BHASKAR  ANNAJI MASODKAR) :
No, it is not being extended, (Interrup-
tions), Now, let us not waste time.
(Interruptions).

SHRI V. NARAYANASAMY (Pondi-
cherry) : Some Members are sitting for
that. Is the discussion on the industrial
policy going to be taken up? (Interrup-
tions).  Are you going to bury the
industrial policy ? Or will it be taken
up tomorrow ? (Interruptions).

PROF. MADHU DANDAVATE
We will worry about it tomorrow. There
is no question of burying it today.

SHRI V. NARAYANASAMY : It has
been postponed for more than fwo weeks.
There is no justification in that.

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR) :
There is a common complaint about that,
I know. Let us decide the agenda today.
Now we will take up the Appropriation
(No. 3) Bill. 1990 and then the Appro-
priation (Railways) No. 3 Bill, 1990,
And there is one statutory resolution
which does not involve any discussion.

SHRI KAMAIL MORARKA : If on the
Appropriation (Railways) Bill there is
z0ing to be no discussion, it can be
sassed first,

THE VICE-CHAIRMAN (SHRI
BHASKAR ANNAJI MASODKAR) :
These are Bills which evoke some debate.
Now, the Appropriation (No, 3) Bill,
1990.

The Appropriation (No. 3) Bill, 19%0

THE MINISTER OF FINANCE (PROF.
MADHU DANDAVATE) : Sir, I beg to
nove :

“That the Bill to authorise payment and
appropriation of certain further sums
from and out of the Consolidated Fund
of India for the services of the financial
year 1990-91, as passed by the Lok
Sabha, be taken into consideration.”



